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NINTH REPORT OF THE COMMITTEE ON PETITIONS 

(FOURTH LOK SABRA) 

I 

INTRODUCTION 

I, the Chairman of the Committee on Petitions, having been 
authorised by the Committee to present the Report on their behalf, 
present this Ninth Report of the Committee to the House. 

1.2. At their sittings held on the 27th October, 1969, 28th January, 
28th February, 18th May, 15th July and 7th August, 1970, the Com-
mittee inter alia considered the following petitions, which form the 
subject matter of this Report:-

(i) Petition No. 17 by Shri Susil Deb Das, All Bengal Primary 
Teachers' Association, Calcutta, and others regarding the C educational policy of the Government of India and inade-
quate funds earmarked for education since Ind:;pendence J 
(See Appendix I); 

(ii) Petition No. 19 by Shri C. K. Chandrappan, General Secre-
tary, All India Youth Federation, and others regarding[un-
employment and other grievances of the youtf9 (See Ap-
pendix III); -

(iii) Petition No. 20 by Shri Surendra Vikram and others(;e-
garding demands of the students and the youth7 (See Ap-
pendix IV); and --' 

(iv) Petition No. 22 by Shri M. Pandey, President, All India 
Secondary Teachers' F~~eration, Lucknow, regarding E!te 
demands of the teacherSt' (See Appendix II). 

~ 

1.3. At their sitting held on the 28th February, 1970, the Com-
mittee examined the following witnesses, in conection with Petition 
No. 17 relating to the educational policy of the Government of India 
and inadequate funds earmarked for education since Independence:-

1. Shri Jyotirmoy Bosu. M.P. 

2. Shrimati Anila Debi }. 
3. Shri Golakpati Ray 
4. Shri Sushi! Deb Das • 
S. Shri Mrinomoy Bhattacharyya 

All Bengal Teachers' Association. 

All Bengal Primary Teachers' Association. 
West Bengal College and University 

Teachers' Association. 



6. Shri Alokmoy Lahiri • 

7. Shri Arun Roy Choudhury 
8. Shri Jiten B.aner.iee 

2 
West Bengal Polytechnic Teachers' Federa-

tion. 
West Bengal Polytechnic Staff Association. 
West .uensalGo~ernment Sponsor cd 

College !Employees' Association. 

The Committee also examined the representatives at. the Ministry 
of Education and Youth Service~, the Ministry of Finance (Depart-
ment of Expenditure-Plan Finance Division), the Planning Com-
mission and the University Grants Commission, at their sitting held 
on the 15th July, 1970. 

1.4. The Committee considered an<~ adQpte.d their draftRepqrt 
at their sitting held on the 19th October~ 1970. 

1.5. The recommendations I observations of the Committee op the 
above petitions have been included in this Rep,ort. 



• 
I. PETITION NO. 17 SIGNED BY SHRI :SUSIL DEB DAS, ALL 

BENGAL PRIMARY TEACHERS' ASSOCIATION, CALCUTTA, 
AND OTHERS RE: EDUCATIONAL POLICY OF THE GOv-
ERNMENT OF INDIA AND INADEQUATE FUNDS EAR-
MARKED FOR EDUCATION SINCE INDEPENDENCE 

11. PETITION NO. 22 SIGNED BY SHRI M. PANDEY. PRESI-
DENT, ALL INDIA SECONDARY TEACHERS' FEDERATION, 
LUCKNOW, RE: DEMANDS OF TEACHERs 

2.1. Petition No. 17 (See Appendix I) signed by Shri Susil Deb 
Das, All Bengal Primary Teachers' Association, 'Calcutta, and six 
-others was presented to Lok Sab1aa by Slari J'yotirmoy Bosu, M.P., 
on the 29th August, 1969. 

2.2. Petition No. 22 (See ~ppendix II) signed by Shri M. Pandey, 
President, All India Secondary Teach.ers' Federati(;>n, Lucknow, was 
presented to' Lok Sablla by Shri NarayliIJ;l Swaroop Sharma, M.P., on 
the 2nd March, 1970. 

A. Petitioners' Grievances and PJ\ayer 

2.3. The petitioners in Petition No. 17 had stat~~ ~nteT-QV.a as 
;follows: 

.... , " .Education is the mw;t neglected Sl,lbjeqt in the post-
ind.ep~df¥1t l~~i~.. . . .. ~is wow,d be eviq.eI\t, in our 
opinion, from the failure to impl~m~n,t the Directive 
P~¢.1?l~s o,f ~e, c9.m.Pu!sory education f~ ,boys ,and 
girls of the age-group 6~14 by 1960. This ~ould be all the 
more evident from the way in which the expenses on 
~ducation constituted the first item to be reduced when 
~m~gency was' proclaimed and it is noteworthy that those 
'Cuts have not been re.ato:red sin~ethen. N9I' have we 
been able to make. even a be~g '?Ii.~\he task of re-
moving~e ~lleq~ty.in ~W-tc;,~M9~!il Clwo~nities .... 
least care has been taken or ~~Wtioru,; of Primary Edu· 
cp,tlon and l'.x:~.<;io.u5 l~~,t\e h;tS beer:t<io,ne to improve the 
~on~1i~i9P o,f pri~~ry 'I'e.a.chers ... The ,Secondary Education 
offers ha,~!;1h' ~n,y qe,tter pi~tnre. 'The repatterning of 
Secondary educa.tion designed to make it so self-sufficient 
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as to enable a large majority of students tn take up various; 
professions, was neither preceded nor followed by any 
proper plan to create ample opportunities for employment. 
to make the repatterning a success. At the same time a 
large number of the institutions of Secondary Education 
suffer for want of proper equipments. Educational 
workers have been chronically suffering. from lack of 
even daily necessities of life, not to speak of opportunity 
for furthering their intellectual equipment .... The poly-
technic and higher professional education are likewise 
unrelated to actual requirements of the society .... This is 
a sorry state of affairs .... after 22 years of independence 
only 2.9 per cent of the Budgeted expenditure of the 
Union Government are spent on education. During all 
these years, the Union Government has been shirking due 
responsibility in the matter of primary or Secondary Edu-
cation. Their limited munificience has been reserved only 
for higher and particularly post-graduate education. No 
scheme for overall educational development with atten-
dent Central responsibility for it has yet been drawn up-
with a view to maintaining unifO'rm educa1ional standard 
all over the country in the interest of national integra-
tion ....•. ". 

2.4. The petitioners in the aforesaid two Petitions had prayed' 
inter-alia as follows:-
"PETrrrON No. 17-

(i) At least 10 per cent of the Union Budget should be ear-
marked for education; 

(ti) At least 10 per cent of the Plan allocations be made on-
education; 

(iii) At least 6 per cent of National income should be spent on . ...,. 
education; 

, 
L 

(iv) The Union Government should bear. 60 per cent of the 
expenses on Primary and Secondary education; 

(v) The same responsibility should be borne in respect or 
technical education f<lI" its improvement; 

(vi) There should be no curtailment of opportunities for voca-
tional education; 

(vii) The UGC 'and the Union Government must take the res-
ponsibility for improving the cpndition of the non-teach-
ing staff of educational institutions; 

(viii) The Union Government should take special responsibi-
lity for women's education in the country through ~ 

I 
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sponsored schemes or specific increased financial aid for-
women's education;" 

PETITIoN No. 22-

(i) Uniform educational pattern, uniform service conditions 
for teachers and Kothari Commission pay scales with 
dearness allowance at the Central rate, linked to price 
index, should be implemented at once. Payment of salary 
should be arranged through Government Treasury; 

(ii) Pension should be paid to teachers at the same rate as is 
paid too Central Government employees; 

(iii) A Model Education Act providhg security of service to 
teachers should be drafted and circulated among States 
for enactment. Management 01 Educational institutions 
should be democratised; 

(iv) A Secondary Education Grants Commission on the pat-
tern of University Grants CO'mmission should be appoint-
ed at once. The Central Government should bear 80 per 
cent of additional expenditure for school teachers as it is 
doing in the case of University and college teachers 
through U.G.C.j 

(v) Constitution should be amended to bring education in the 
Concurrent List." 

B. Factual comments of the Ministry of Education and Youth Sere. 
vices and Planning Commission, and evidence given before 

the Committee. 
I. Neglect of EducatiJon 

2.5. It has been stated in Petition No. 17 that education is the 
most neglected subject in the post-Independent India. In this scienti-
fic age where the very survival of a nation depends on its educa-
tional standard, education is being . .neglected and deprived of the 
necessary financial resources that shou1d be invested to' bring up the 
rising generations of. our country. It has been emphasised that this 
would be evident from the way in which the expenses on education 
constituted the first item to be reduced when emergency was pro-
claimed and it is noteworthy that those cuts have not been restored 
since then. During the course of oral evidence before the Com-
mittee, the petitioners emphasised that expenditure on education 
should not have been r.educed during the difficult economic situation. 
They added that development in other fields, like agriculture, irriga-
tion, power, industry, family planning etc., depended on education. 
Illiterate people could not do anything. 
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2.6. The Ministry of Education ancl Youth Services in their writ-
ten comments furnished to the Committee have stated that the 
above statement is too sweeping and is far from correct. They have 
explained that the educational progress of the CQuntry in the last 
22 years has been phenomenal and has no precedent in the earlier 
history of this country or even in the contemporary history of many 
other developing countries. This has been the testimony of the 
Education Commission and also of most students of education, both 
Indian and foreign, who have surveyed the development of educa-
tion in India in the post-independence period. It will also be seen 
from the Report of the Education Commission (Table 19.1 on page 
465) that between 1950-51 and 1965-66, the total education expendi-
ture has increased from Rs. 114.4 crores to 600 crores which gives an 
average annual rate of growth of 11,7 per cent in total educational 
expenditure which is 2.2 times the rate of growth of national income. 
Even during the Emergency QT at any time during the last 22 years, 
the expenditure on education has not been reduced, although the 
Tate of growth of educational expenditure has been slowed down to 
some extent in the last four years, due partly to the difficult econo-
mic situation through which the country is passing and partly to the 
prior claims of other major developmental programmes like agri-
culture, irrigation, power, industry and family planning. In this 
connection, the Planning Commission, in their written comments fur-
nished to the Committee, have also stated that as the following table 
will show, the per capita expendit1:11:e o~ education has ,been gro~ing 
steadily and has, in fact, grown faster than the growth in the per 
capita national income:-

(Growth in Expenditure on Education per capita and National 
Income per capita at current prices) 

Fj~.!n~. lI¥iex 19S0-51 100 
Item 

·~~f ~\f ~5- 196:7- l~o,. 19~ 1965- 1967-
668 51 61 66 68 

2 3 4 5 6 7 8 9 

(i). National1Diiomep". capita 264 307 421 543 100 116 159 206 
(ji) Ex~ture on ,E~tiDnper 

,3',2 7·8 J2'1 14~6 100 244 378 456 cap'!"-. 

II. Extent of iUiteracy 

2.7. In a !;!u'ppleme~tary ~,emo,r~Ildum furnisp-ed to the Committee 
the PetitiOlWtshav~ ~~ted tp.a,t dllring abC?ut 200 years 'of alien Bri-
tish rule in IncI)a equcation ,was to.tally· neglected. The B~tish 
Imperialists ou,t of a <lefiI\~~ .p~Hcy W~re d,e~~ed noi to spread 
the light of education amop.gtll,e teemi,Ilg mi:lli0Dll of ourco~~ry­
men. As a result when the British left the country only 10 per cent 

.. 
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. of our people became literate. When independence dawned in India 
after a long period of imperialistic rul.e the people of the country 
expected that the old colonial system of education introduced by the 
British Rulers would be replaced by a national democratic and scien-
tific system of ed1,1cati<ln and the light of education would illumi-
nate the cottages of the poorest people in the country. With 90 per 
cent of people denied of all privileges for real and scientific educa-
tion, it was a tremendous task which required tackling on a war 
footing for the successful eradication of dark ignorance that o1,1r 

. country is deeply steeped in. Unfortunately, however, during the 
last 23 years of independence the problem has not been taken up 
seriously. During the course of oral evidence before the Com-
mittee, the petitioners referred to a survey e<mducted in 1955, and 
contended that nearly 50 per cent of the illiterates of the world 
lived in India. 

2.8. In a written note furnished to the Committee, the Ministry of 
Education and Youth Services have stated that the data about the 
percentage olliteracyliIliteracy is collected only at the time of decen-
nial census, and was last collected in 1961. The actual figures fur 
1961 and those estimated for 1969 are given below:-

Year 

1961 (Census) 
1969 (Estimated) 

Percentage of 
illiteracy 

76% 
67% 

In comparison, so far as advanced countries like U;K., U.S.S.R., 
U.S.A., Japan and Canada are concerned the rate of literaoy prevail-
ing there is highly unfavourable to India because in each of them 
illiterates constitute less than 5 per ce~t of the population. SO far 
as the developing co'l1:otries of MI;ica, Latin AmeJ:i~, and Asia are 
concerned, the follOWing table will illustrate the position:-

Africa 
Ethiopia 

Ghana 

Kenya 

TaIlZanla 

Latin A(fIerica 

Brazil 

Columbia 

Year 

2 

1962 

.. 
1960 

1961 

.. 
Percell~_geor 

Illiteracy Remarks 

~e ,Fe!I!lllP 

3 4 S 

92 96 
1.1 90 
~O 90 
86 ~ 

~S 44 
36 39 



Equador 

Guatemala 

Haiti 

Asia 

Afghanistan 

Burma 
Cambodia 

Ceylon 

Iran 

Israel 

Malaysia 

Indonesia 

Pakistan 

Nepal 

Turkey 

Iraq 

Saudi Arabia 

UAR 

2 

1961 

1960 

1965 

1962 
1963 

1961 

1961 

1961 

" 
" 

8 

1960 

1962 

1960 

3 

30 

64 

83 

88 

20 
29 

17 

17 

9 

41 

71 

83 

45 

72 

95 

70 

36 

73 

4 5 

88 Highest percent 

99 

60 
91 

38 

92 

22 

52 

92 

98 

79 

92 

100 

86 

illiteracy in Latin 
America. 

39 per, cent com-
bined ~ figure for 
male and femak. 

III. Expansion of educationaZ faciZities 

2.9. It has been stated in the Petition No. 17 that there is no doubt-
that in absolute terms, the roll strength at every stage has increased 
and the number of institutions of different stages of education, in-
cluding Universities, has likewise considerably increase, but the in-
crease, except in the case of Universities, has not been proportional. 

2.10. In their :written comments on the petition, the Ministry of 
Education and Youth Services have stated that the situation in 
primary education, it is true, leaves much to be desired, both quan-
titatively and qualitatively. However, we should' not" ignore the 
tremendous achievements of the last 22 years even hi this field. 
Nearly 97 per cent of the population of the country has a primary 
school within easy walking distance from the. chi~d's . home. The 
enrolments in the age-group 6-11 have riseiJ. from 34 per cent in 1947 
to 80 per cent in 1969. During the same periOd, the enrolments in 
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the age-group 11-14 have increased from 11 per cent to 33 per cent. 
It must be pointed out that primary education is essentially a State 
subject. Some States like Kerala, Madras, Maharashtra, Gujarat or 
Mysore have done very well. If the other States have not done 
equally well or if some States are lagging far behind, the only con-
clusion that can be drawn is that it is for them now to make still 
greater efforts and to give priority to this programme. The Govern-
ment of India can only strive to persuade and advise-and this is 
what it is doing all the time. In this connection, the Planning Com-
missicn have furnished the fallowing two tables showing the in-
crease in enrolment at different stages of education and in the num-
ber of different types of institutions. 

TABLE I 

Enrolment at different stages in millions 

(1) 

OassI-V 

.classes VI-VIII 

-Classes IX_XI . 

H' ~'1 ~~ Education (Arts, Science, & Com-
merce courses only) 

(2) 
1951 

19·15 

3·12 

1·26 

0·31 

(The percentage of enrolment are given in Table n 
TABLE n 

(3) 
1961 

34·99 

6·70 

3'03 

0·74 

Number of Educational institutions in thousands 

(1) 

'Primary Schools 

Middle Schools 

High/Higher Secondary Schools 

<Colleges (Arts, Science) 

(2) 
1951 

209·7 

13·6 

7·3 

0·5 

(3) 
1961 

330·4 

49·7 

17·3 

1·1 

(4) 
1968-69 

(Esti-
mated) 

55·93 

12·72 

6'59 

1·69 

(4) 
1967-68 

(Estimated) 

396·1 

78·9 

30·0 

2·0 

(5) 
(4) as % 

of (2) 

292·1 

407·7 

523·0 

545·2 

(5) 
(4) as % 

of (2) 

188·9 

580·1 

410·9 

400·0 
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IV. Provision oj free cmd compulsory educa.tion to child:ten in the 

age group 6-14. 
2.11. It has been stated in the petiticms that Government have 

failed to implement tHe Ditective Principle of State :PolicY' for pro-
vision of free ax\d compulsory education to all children upto the age· 
of FoUl'teen years. One of the demands of the petitioners is that 
this objecti~e should be achietred by 1974. In the Sllpplementary 
Memorandum on Petition No. l7 fUrnished to the Committee, the 
petitioners have stated tnter-ltlw that "according to the Directive 
Principle contained in Article 45 of the Constitution, the State shall 
endeavour to provide, within a perIod of ten years' from the com-· 
mencement of the Constitution, for free and compulsory education 
for all children until they complete the age of 14 years. The expres-
sion State here inclUdes the Government of India and it is unfortu-· 
nate that the Central Government refuse to take any financial res-
ponsibility to fulfil the Directive laid down in the Constitution. 
Article 46 of the Constitution directs that the State (and this in-
clude; the G<tvernmerit of India) shall promote with special care the' 
educational and economic interests of the weaker sections of the 
people, and, in particular of the Scheduled Castes and Scheduled 
Tribes, arid shalI protect them frOm an Social injustices and all forms 
of exploitation. The Central Government virtually do nothing to 
discharge these responsibilities imposed on it by the said Article. It 
may also be pointed out that economic and soci'3.1 planning is a con-
current responsibility of the Central and State Government (Entry 
20 of List 3). Educational planning being an essential element of 
economic and social planning the Government of India and the State 
Governments should work together in preparing and implementing 
national plants for the reconstruction of Education. In this respect 
too the Central Government failed to discharge its responsibility.'" 
During the, course of evidence, the Committee asked the petitioners 
to explain the concept of free compulsory education at the element-
ary stage as contemplated in the Directive Principles of State Policy 
contained in the Constitution. The witnesses stated that children 
of the age group 6-14 should be provided with the facility of com-
pulsory education free of cost. Elucidating their point, the witnesses 
added that that meant not only free education but also provision of 
adequate subsidy to the poor people who had to send their wards to 
the schools, becouse the poor families cotild, not afford to send 
their chilren to the school. 

2.12. In their written comments on the petitions furnished to the 
Committee, the Planiling Commission have stated that in SPite of the 
constraint of resources, efforts have been continuously made to 
achieve the goal of universai education at the elementary stage. The 
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extE!'ftt of suCcess of these eifotts will be evident from the figures 
given in the foHowmg table:~ 

Growth in &rolment at elementary st. 

Stage ot Educati'on 

(iJ ru. I-V {Age-gi'cnlp ~ll): 
BOYs 
Girts 

TOTAL 

(ii) Classes VINIII (Ase-sroup 
ll-lA): 

BOys 

Giris 

TOTAL 

Number of students 
(Figures in millions) 

1950- 1968- 1973-
51 69 74 

(anti-
cipated) 

i3·77 3H),S 40·46 
5·38 20·88 27·94 

19·15 55·93 68·34 

2·59 9·00 li'26 

0·53 3·72 6·20 

3·12 12·72 18·46 

Percentage of enrolment 
to the population in the-
correspondi~ age-group' 

1950- 1968- 1973-
51 69 74 

(anti-
cipated) 

60·6 95·S 97·6 

24·8 59·4 71·7 

43·1 77·9 85·0 

20·6 46·6 54·6 

4·6 19·0 29·0 

12·9 33·5 42,) 

it has been added that education is free at the primary stage 
(ciasses i-V) except in the city of Calcutta. It is free at the mid-

die sta.ge except in the States of Assam, Bihar, Uttar Pradesh and 
West Bengal. Even in these States, girls and children of scheduled 
castes and scheduled tribes generally receive free education. Accord-
ing to the Second All-India Educational Survey, conducted in 1965-66, 
94.96 per cent of the rural population in the country had either a 
primary school (classes I-V) in their own habitation or within a 
walking distance of one mile. Similarly, 82-25 per cent of the rural 
population had a middle school in their wn habitation or within 
a walking distance of three miles. The Planning Commission have 
added that it is not considered feasible to complete the task of pro-
'Tiding free and compulsory education to all children in the age-
group 6-14 by 1974. Even the Kothari Commission recommended 
that five years of good and effective education should be provided 
to' all children by 1975-76 and seven years of such education 
by 1985-86. Apart froItt the faet that larger investments will be 
neCessary to provide facilities for universal education upto the age 
of 14 than what has been found feaSible in the Fourth Plan, it may 
be pointed out that prtiblems of enrolment of gitls and children 
of socially abd economically backward communities-where parents 
find it difficult to support children unless they earn something or 
help in the family occupation-and their retention, particularly at 
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the middle stage (age-group 11-14), will be difficult of solution un-
less there is substantial improvement in the social and economic 
conditions of the backward sections of the population. It will be un-
realistic to expect that this task can be completed by 1974. During 
the course of oral evidence on Petition No. 17 the Committee desired 
to know whether the objective of universal primary education would 
be achieved by 1986, as mentioned in the Report of the Education 
Oommission (J 064--66). The representative of the Ministry of Edu-
cation and You~h Services stated that the Constitution not only made 
the State Governments responsible for elementary education but 
also debarred the Centre from interfering in it. He explained that 
the general approach of the State Governments i~ this matter had 
been that the Centre should not interfere in the development pro-
grammes that they had planned f'Cfr themselves. He said that the 
States say: "please leave it to us; let not local initiative be killed; 
we will do the job." But the Central Government was keen to 
achieve the Constitutional Directive within the minimum possible 
time. If the States were allowed to use the funds that were allo-
cated for the development of elementary education in the successive 
Five Year Plans for any purposes that they chose, the Constitutional 
Directive in this respect would not be achieved. Therefore, an 
agreement had now been arrived at with the States that for ele-
mentary education the Central assistance to them would be specifi-
cally earmarked for that purpose instead of giving block grants for 
loans, as was done for various other schemes. According to the new 
scheme, therefore if the States did not fulfil the planned targets, 
they would not be entitled to the Central assistance, which had 
been earmarked for the purpose. The Government hoped that the 
Constitutional Directive would be fulfilled as soon as possible. In 
reply to another question, the witness informed the Committee that 
by 1973-74, it would be possible to provide universal education to 
69.8 per cent of the children upto the age of 14 years. The corres-
ponding estimates for 1986 were likely to range between 82-85 per 
-cent. Limited financial resources and the rapid increase in popula-
-tion were the main constraints which came in their way of achiev-
ing the targets. 

V. Inequalities in educational opportunities 

2.13. It has been contended in Petition No. 17 that not even a 
-beginning has been made in the task of removing inequality in edu-
cational opportunities. Elucidating their point during the course of 
-oral evidence before the Committee, the Petitioners stated that 
-there were schools and colleges with widely different scales of tuition 
fees charged from the students. 
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In certain primary schools and colleges, the tuition fees charged 
was Rs. 40 1- per month while in others it was Rs. 10/- per month. 
The witnesses added that Government was giving grants to these 
institutions in one form of the other, though the degree of control 
varied. They also pointed out that those students who could afford 
to pay the high tuition fees in certain colleges were responsible for 
"spoiling th educational standards", because when they grew up 
they became the first grade citizens. Therefore, continuance of these 
widely different scales of tuition fees etc. was not· in the larger 
interest of education. The witnesses suggested that where the Gov-
ernment was giving grants, it should be ensured that the tuition fees 
did not vary from one institution to another and that stUdents were 
admitted on the basis of merit al()ne. A uniform pattern must be 
maintained throughout the country right from the primary stage 
to the stage of higher education. In this connection, the petitioners 
also quoted the following extract from the Report of the Educati<YIl 
Commission (1964-66), in their written replies to certain ques-
tions:-

"l.37 ........ Instead of trying to provide good education to 
all children or at least t(1 all able children from every 
stratum of society, it is available to a small minority which 
is usually selected not on the basis of talent, but on the 
basis of its capacity to pay fees .... " 

2.14. In their written comments on the petition, the Ministry of 
Education and Youth Services have stated that Chapter VI of the 
Report (1f the Education Commission shows that significant achieve-
ments have been made in the post-independence period in creating 
equality of educational opportunities. It would be wrong to ignore 
these achievements, although it is true that we have still a very 
long way to go. The Planning Commission have also stated that 
continuous efforts have been made to remove inequalities in educa-
tional opportunities by: (a) opening educational institutions in 
backward rural areas; (b) making education progressively free at 
different stages; (c) providing mid-day meals and free text-books, 
etc. to poor children; and (d) providing scholarships to students 
belonging to backward communities. The details of such schemes 
are as follows:-

(a) (i) Primary Education facilities in rural areas.-According 
to the First All-India Educational Survey, 59.75 per cent 
of the population in rural areas had primary sections in 
their own habitations on 31 March, 1957 and 83.09 per cent 
of the rural population had a primary section within their 

~320 (E) LS-2. 
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own habitations or within a walking distance of one mile. 
According to the Second All-India Educational Survey 
(1965-066}-8,56,816 habitations i.e. 87.23 per cent of the 

total rural habitations of 9,82,251 had a primary section in 
them or within a walking distance of one mile. Consi-
dered in terms of population, 71.48 per cent of the rural 
population had primary sections in their own habitation 
and 94.96 per cent had primary sections either in their 
own habitations or within a walking distance of one mile. 
Only 5.04 per cent of the rural population were not served 
by primary sections in 1965-66. This figure sheuld have 
come down with the expansion of educational facilities 
during the last 3t years. 

(ii) Middle &hool facilities in roral areas.-According to the 
First All India Educational Survey in 1957, 50.34 per cent 
of the rural habitation had a middle section either in them 
or within a walking distance of 3 miles. This figure had 
gone up to 72.58 per cent in 1965-66. Facilities for mid-
dle school education were available to 82.25 per cent I) 

the rural population in 1965-66. 

(b) Free Educa.tion.-At the primary school stage (Classes 
I-IVIV education is free throughout the country except 
in some urban areas of West Bengal. At the middle school 
stage (classes IV IV-II I VIII) education is free throughout 
the country except for boys and girls in Assam and except 
for boys in the States of West Bengal, Uttar Pradesh, 
Bihar and Orissa. At the Secondary School stage educa-
tion is free in the States of Andhra Pradesh, Jammu " 
Kashmir, Kerala, Mysore, Nagaland and Tamil Nadu. In 
the States of Madhya Pradesh, Orissa, Rajasthan and 
Uttar Pradesh it is .tree for girls only. For the students 
belonging to Schedtiled Castes, Scheduled Tribes and 
other backward communities it is generally free through-
out the country. 

(c) Mid·day Meals.-In 1969, 9.05 million children in schools 
were given free-mid-day meals in fourteen States in the 
country. The programme was, however, implemented on 
a large scale in the States of Kerala, Tamil Nadu, Mysore, 
Bihar, Maharashtra and Madhy!l Pradesh. Free Text-
books and uniforms etc., are also being provided to poor 
children in some States. 
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(d) Scholarships.-The table below gives the number of 
scholarships and stipends awarded in 1950-51 and 1963-64 
by types of institutions: 

Type of Institutions 

Pre-Primary and Primary Schools 

Middle Schools 

High/Hisher Secondary Schoo]s 

Vocational & Special Education School 

Colleges for general education 

4::onega for Professional Education 

CoDeges for Special Education . 

No. of Scholarships 
1951-52 1963-64 

55,442 1,97,550 

49,734 2,26,270 

1,33,772 5,50,166 

85,461 1,56,895 

31,733 1,49,696 

8,860 79,719 

866 4,264 

3,65,868 13,64,560 

In addition, free studentships and other financial conces-
sions were given to 20,38,802 and 30,11,311 students res-
pectively in 1963-64 as against 13,83,811 and 3,87,267 in 
1950-51. A large numper of the studenU! of Scheduled 
Castes and Scheduled Tribes, at the pos~ .. tnatIic stage, are 
in receipt of scholarships. The expenditure on these 
scholarships has increased from Rs. 1267 la1ms in 1950-51 
to Rs. 731 lakhs in 1967-68. 

During the course of oral evidence (on Petition No. 17) the Com-
mittee reft!rred to the existence of highly expenSive public schools 
in the country which spent about Rs. 200 1- to Rs.500 per month per 
child as against Rs. 3 to 4 spent by the municipal or district board, 
schools, and enquired whether the high expenditure on public 
schools was not contributing to inadequate attention being paid to 
education in municipal or district board schools. The representative 
of the Ministry of Education and Youth Services stated that it was 
true that the public schools charged very high fees, but 
the Government did not give any financial support to those schoolS. 
Those schools were being run with voluntary contributions by the 
parents of the children. The witness pointed out that closing down 
of these public schools would not provide the Government with any 
additional resources for th'e spread of education. "Therefore, it 
would be a question of removing what appears to be a disability in 
the social order, of facilities available to the haves, or letting it conti-
nue on some other considerations". The Committee enquired how 
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the existence of public schools C'Ould be justified in the face of consti-
tutional guarantee of equal opportunity to all. The representative 
of the Ministry of Education and Youth Services stated that Govern-
ment were taking steps to see that those who had been denied the 
opportunities in the past would now be enabled to study in the pub-
lic schools. The Government had a scheme of giving 200 scholar-
ships to those wards whose guardians' income was less than Rs. 5001-
per month. The Government had also taken up with the public 
schools that they should institute scholarships to enable persons with 
lower incomes to avail of the educational facilities available in those 
institutions. The witnesses added that some of the schools had 
instituted such scholarships. In their written replies to certain 
questions, the Ministry of Education and Youth Services have elu-
cidated that the Public Schools pr~vide some assistance to needy 
students, although on a small scale. For instance, the position re-
garding Lawrence Schools at Sanawar and Lovedale is given 
below:-

(a) The Board of Governors of the Lawrence School, Sanawat 
in their meeting held on the 20th May, 1970, inter alia 
have passed the following resolution:-

"The Board reiterated that effort be made to introduce a 
a scholarship scheme from the next academic session. 
Dr. P. D. Shukla informed the Board that the Ministry 
of Ed~cation and Youth Services would be prepared to 
supply the necessary number of English medium scho-
lars to the School, but only at the age group starting 
at 9. The details of the scheme such as (a) number of 
scholars to be admitted, and (b) the funds for financing 
the st:holars were left to be worked out by the Acting 
Headmaster and placed before the Board in the next 
meeting." 

(b) The Board of Administration of the Lawrence School, 
Lovedale, in their meeting held on the 13th May, 1970, 
Inter alia have passed the following resolution:-

"The report of the Headmaster of the action taken on the 
above minutes was considered. On a query from the 
Headmaster, the Chairman gave guidelines for the pre-
paration of School Scholarships schemes to be placed 
before the Board at the meeting to be held in October." 

(c) The movement to provide scholarship is becoming more 
general. For instance, at the thirtieth Session of the 



17 

Indian Public School Conference held in February, 1969, 
the following resolution was passed:-

"The Conrerence is unanimously of the view that every 
endeavour should be made to make it possible for a 
wider public to avail itself of education at its schools and, 
having discussed the financial implications of this in 
depth, resolves that member--schools take all measures, 
compatible with the maintenance of standards, to keep 
costs as low as llossible, and to find ways and means 
of instituting scholarships on the basis of a means and 
merit test, the following pattern being suggested (a) 2 
to 5 per cent of school strength as' boarders and (b) 3 
to 10 per cent as day boarders." 

During the course of oral evidence, the Committee observed 
"The Central Government say that they shall give the poorest boy 
in the country schoolarship or admission into the public school like 
Bishop Cotton or others which are superior type of schools where 
the students have to pay Rs. 200 to Rs. 500 ller month. At the same 
time, in the ordinary schools they are incapable of giving the bril-
liant students the standard of education which all of us· desire." 

In their written comments on these observations of the Commit-
tee, the Minisry of Education and Youth Services have stated as 
follows:-

(a) Scho.taTshilp in Public aT Residential Schools.-Realising 
that good residential facilities are not available in ordinary 
schools and that the educational facilities of a high 
standard are available in Public and good Residential 
Schools, the Government of India started a Scheme, some 
years ago, to provide 200 fresh scholarships every year to 
those students who are selected through an all-India Merit 
Scholarships Examination, as a part of its programme to 
discover and develop talent. These scholarships are 
available to children of parents whO'Se income is not more 
than Rs. 5001- per month. The number of such schools 
is 60. Not only the well-established Public Schools but 
also good Residential Schools are included after ascertain-
ing their standing and reputation. At present there are 
as many as 842 scholars studying in these schools and the 
monthly expenditure in them averages Rs. 2001- per stu-
dent. This expenditure includes board and lodging charges 
in addition to tuition fees, etc. It is the Policy of the Gov-
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ernment of India every now and then to explore the pos-
sibility of addition of new schools to the list. This results 
in a sort of catalyst action and some of the schools which 
are not the very best are able to improve their standards 
by having the merit scholars on their rolls. We often re-
ceive requests from schools expressing their desire to be 
included in the list referred to' above. They are carefully 
considered and after inspection by a duly constituted Com-
mittee decision is taken whether to include them or not. 
Thus the good schools are increasingly being indentified and 
duly recognised and thereby encouraged to raise their 
standard to higher level. It may also be mentioned that 
the Merit Scholarships Scheme has greatly helped in pick-
ing out youngsters of great promise from the low income 
gro.ups and may perhaps lead on to rise in the stand.ards 
of education in schools in general, by a leavening process. 

(b) Standard of Education in what are called the 'ordiM.1'1/' 
schooZs.-It is true that the stancla.rd of education ia what 
are called 'ordinary' schools is far from satisfactory. BlIlt 
this, it may be pointed out, is a state respoDBibility. The 
main difficulty is that of resources. But subject to available 
funds, State Governments are doing their best to improve 
standards in their schools. 

VI. Need tor uniform ed'III.Cational pattern. 

2.15. It has been emphasised in Petition No. 22 that there should 
be a uniform educational pattern throughout the country. 

2.16. The Ministry of Education & Youth Services in their written 
comments on the Petition have stated that the Resolution of National 
Policy 00 Education stipulates as under:-

"It will be advantageoqs toO have a broadly uniform educational 
structure in all parts of the country. The ultimate objec-
tive should be to adopt the 10+2+3 pattern, the higher 
Secondary stage of two yeus being located in schools, col-
leges or both according to local «Indiuons." 

The above policy recommendation was referred tQ the State Gov-
ernmeats. Earlier, On the basis of the recommendations of Educa-
tion CommissiOn the matter was considered in the State Education 
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Ministers' Conference held in April, 1967, which recommended the 
lo11owing pattern for general adoption:-

"(i) The educational structure should have the pattern of 
10+2+3. 

(ii) The ten years school (to be designated as the High School) 
should be adopted in all States. This will provide a com-
mon programme of general education and &peclalisation 
will be postponed till after class X. The standard to be 
reached at the end of this course would be broadly similar 
to that which is reached at the school leaving stage at pre-
sent. 

(iii) The division of this stage into sub-stages should not be 
rigid and freedom may be permitted to the States to adopt 
a sub-division most in keeping with local conditions and 
traditions. 

(iv) The next stage of two years (to be designated as the 
higher secondary stage) should include two years of gene-
ral education. The vocational courses at this stage (these 
would broadly cover 50 per cent of the total enrolment) 
would be spread over varying duration (1-3 years) depen-
ding upoo the nature of the course ooncerned. 

The general education course at this stage may be located, to 
begin with, in selected secondary schools or attched to col-
leges. 

The Vocational courses at this stage will ordinarily be provided 
in special institutions which will. where necessary, work in 
close collaboration with the industry concerned. 

The experiment of 'junior colleges' which will provide both gene-
ral and vocational course at this stage may also be tried. 

(v) There should be an attempt to define national standards to 
be reached at the end of the 10 year school of general edu-
cation, and again at the end of 12 year school of general 
education. The different States should try to reaC!h these 
standards at least. 

(iv) The duration·of the courses for the first d~gree in arts, 
commerce and science should be 2 years after the higher 
secondary for general courses. It should be three years for 
general (Honours) and special oourses_ 
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The adoption of this pattern should be made on an All-India basis 
and all the States should agree and implement the programme. Ade-
quate Central assistance should be available to the States to imple-
ment this programme." 

The above recommendation implies that the States broadly agree 
to the proposed pattern. The details of the programme will, how-
ever, vary from State to State. The States of Kerala and Andhra 
Pradesh have adopted the pattern of 10+2+3 while it is under 
consideration of the other States. 

The Planning Commission also have stated that "while most 
States are in agreement with this pattern in principle, they are unable 
to implement it owing largely to constraint of resources." 

VII-Need for uniformity in educational standards 

2.17. It has been stated in Petition No. 17 that no scheme for over-
all educational development with attedant Central responsibility for 
it has yet been drawn up with a view to maintaining uniform educa-
tional standard all over the country in the interest of national inte-
gration. 

2.18. The Planning Commission in their written comments on the 
petition have stated that the Union Government is keenly aware of 
the need for developing a national system of education in the coun-
try and has always endeavoured to provide leadership for the evolU-
tion of such a system. In this connection, mention may be made af:-

(a) The meetings of the Central Advisory Board of Education 
the State Education Ministers Conferences, the meetings 
of the All India Council for Technical Education and All 
India Council for Women's EducatiOn the Conferences of 
the Vice-Chancellors of Universities, State Education Sec-
retaries and State Directors of Education, etc., provide 
forums for evolution and coordination of common educa-
tional policies for the country. 

(b) The reports of the University Education Commission. 
Secondary Education Commission and the Education 
Commission (1964-65), and of other Committees, appoint-
ed from time to time, provide guidance for the recon-
struction of education in the conte~t of the national eco-
Domic and social development. Recently the Union Gov-
ernment has adopted a resolution on National Policy on 
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Education, which lays down guidelines tor future educa-
tional crevelopment. 

(c) The National Council of Educational Research and Train-
ing helps in upgrading standards of education at the 
school level. The four Regional Colleges of Education set 
up by the Council provide facilities fora high standard 
of teacher education for trainees drawn from all over the 
country. 

(d) The University Grants Commission has been endeavour-
ing to raise standards of university education, particularly 
post-graduate education. Mention may be made of the 
Centres of Advanced Study, developed in different univer-
sities, with the assistance of U.G.C. 

(e) The All India Council for Technical Education, the Indian 
Council of Agricultural Research, the Medical Council of 
India have been working for uniform standards in their 
respective fields. The Indian Institutes of Technology. 
the Regional Colleges of Eligineering, the Indian Insti-
tutes of Management, the Institute of Advanced Studies, 
Simla and various institutions set up by the Union Gov-
ernment provide facilities for education in different fields 
for students drawn from all the States. 

(f) The Union Government has established Central schools 
spread all over the country, which provide secondary 
education according to a common syllabus, using common 
text-books and preparing for a common ~xamination. 

Although meant primarily for transferable Central Gov-
ernment employees, the faci~ities of the Schools are uti-
lis'ed by others as well. Similarly Sainik Schools have 
been established in all States. These schools also follow 
common syllabi. 

(g) The National Book Trust is engaged in producing books 
dealing with different facts of Indian culture and civili-
sation. The books will be brought out in all Indian langu-
ages. 

VIII. Gene7'Cll lOWering of educational Standards . 
2.19. Durin!; the course of oral evidence on Petition No. 17 before 

the Committee the petitioners alleged that there was a continuous 
lowering of stan<W'Jia.in th,e Universitie"s., Th, ey, elucidated that in ... A R' , ~ 'J r "T , 'P R A R" 
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advanced countries, where degrees of medicine etc. of many of our 
Universities were recognised, they were now being de-recognised. 
They added that several new Universities were being set up but 
much attention was not being paid to maintaining or raising of 
standards. Some students who could not pass from the old Univer-
sities ran to the new Universities and got diplomas and certificates. 

2.20. Asked to comment on the .above statements of the peti-
tioners, the representative of the University Grants Commission 
pointed out during the course of oral evidence before the Committee 
that there were differences in standards in different Universities 
and Colleges. He added that the Education Commission as well as 
the Committee appointed by the University Grants Commission to 
examine the question of standards, had come to the conclusion that 
there were many outstanding institutions and University depart-
ments in the country and to say that there was a general lowering 
of standards would be only stating a very partial truth. The efforts 
of the U.G.C. had been directed towards raising the standards. Apart 
from the .assistance given to the Universities and Colleges for their 
own programmes of development, there were a number of pro-
grammes which were directly sponsored by them, as a result of the 
assistance given by the U.G.C. and through the :t>rogrammes which 
were directly sponsored by them, the situation had vastly improved. 
He added that there had been no instances of any foreign Univer-
sities not recognising or withdrawing their recognit.ion to the degrees 
awarded by Indian Universities, though all the Universities in the 
world had a right to determine whom they shOUld admit. It might 
be, that some of our Indian students had not been admitted to cer-
tain courses in the very highly specialised institutions in the world. 
But that did not mean that our standards were going down or that 
our competence had been under-rated. 

IX. Need for improvement in the quality of education 

2.21. It baA been stated in Petition No. 1'7 that there has been 
no quaUtaUVe improvement in education. During the course of oral 
evidence before the Committee, the petitioners elucldated that by 
qualitative Improvement in education they meant that the "syllabus 
must be on scientific basis, and must not be the remaining part of 
the colonial rule of our country." They added that after it had been 
ensured that aU the school-going children of the age grDUpi5-14 had 
be-en given the opportunity to go to school, qualitotlve improvement 
should be lOOked into. 
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2.22. In their written comments on the petition, the Planning 
Commission h~ve stated that in the absence of an objective stand-
ard, it is difficult to assess the quality of education imparted at 
different stages. Some competent observers are of the view that 
the best students of today are better than the best students of 
yesterday. According to the Education Commission (1966), 'good 
institutions and first rate students are now more numerous and 
qual1tatively as good as ever, if not better'. It may also be pointed 
out that there has been a phenomenal growth in enrolment at all 
stages and a large number of students now come to schools from 
socially and economically backward homes. The achievement of 
these students has generally not been up to the mark. During the 
course of oral evidence, the Committee desired to know whether 
there were any schemes to give in-service training to teachers so 
as to keep them acquainted with the latest developments. in the art 
of teaching and in research, and in the interest of qualitative im-
provement in education. The representative of the Ministry of 
Education and Youth Services stated that the National Council for 
Educational Research and Training, the various technological insti-
tutions and the State Governments also were conducting certain 
in-service training courses. In the field of technoloey, in-service 
courses were being provided through the Summer Institutes to 
about 1500 to 2000 teachers every year. It was planned to extend 
that facility to cover every polytechnic and engineering college in 
the country during the next three years. During the current year, 
a number of senior fellowships had also been instituted. Arrange-
ments for practical training had been made with a nwnber of indus-
trial concerns. In a written note furnished to the Committee, the 
Ministry of Education and Youth Services have elucidated that:-

"There are several schemes for giving in-service training to 
teachers to improve their professional ability. The fol-
lowing organisations conduct special in-service training 
courses for primary and seconda·ry school teachers:-

(i) National Council of Education Research and Training. 

(ii) State Institutes of Education. 

(iii) State Institutes of Sctence Education. 

(iv) Regional Colleges of Education. 

(v) Central Insiitute of Englis~_ 

(vi) Regional Institute of English. 

(vii) Central Institute of Languages. 
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The University Grants Commission's pattern of assistance 
to colleges provides for assistance to teachers for re-
searchJadvanced study and in Universities, for conduct-
ing of seminars, summer schools, institutes and acade-
mic conferences, besides research and learned work. In 
cooperation with the Nati'onal Science Foundation ( and 
with British Council in respect of English Language), 
the Commission organised a number of Summer Science 
Institutes for College teachers, as below:-

Maths Physics Chemistry Biology English 
No. of Ins- No. of Ins- No. of Ins- No. of Ins- No. of Ins--
teach- titu- teach- titutes teach titutes teach- titu- teach- titutes: 
ers tes ers ers ers tes ers 

560 14 375 11 522 14 410 11 480 9 

627 18 508 14 449 14 525 IS 568 Ip 

500 14 524 17 524 17 372 10 562 n 

During 1970, it is proposed to organise 60 Summer Insti-
tutes (Biology 13; Chemistry-15; Mathematics 10; Statis-
tics-2; Physics-19; Earth Sciences-I). A special feature 
of the programme is that advanced level institutes will 
be organised in fields like Ecology, Marine-Biology, 
Genetics, Electronics, Solid State Physics, Molecular 
Structure, Moire Technique, Test construction and 
Evaluation in Chemistry, Functional Analysis, Opera-
tional Research and Earth Sciences. The Commission 
organised 118 seminars, etc. in 1967 for University 
teachers in various disciplines, 114 in 1968 and 121 in 
1969. 

X-School/College Buildings 

2.23. It has been stated in the Petition NO'. 17 that the average 
institutions of primary education are mostly without buildings 
worth the name to shelter them. 

2.24. In their written comments on the Petition, the Planning 
Commission have stated that according to the Second Educational 
Survey (1965), out of 4,71,784 elementary schools, 27,370 schools 
were running in shifts and 10,812 were using shared buildings. The 
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-ownership position in regard to elementary school buildings as re-
vealed by the Survey is given in the following table:-

Elementary School Buildings (Percentages in respect of ownership) 

Buildings of Primary Buildings of Middle 
Section Section 

Rural Urban Rural Urban 

Owned 66·97 50·89 74·16 65'96 

Rented 7·26 38·36 10·88 27·99 

Not rented but rent free 25·17 10·75 14·96 6·05 

The Committee desired. to know the action taken by Government 
on the recommendations of the Education Commission for provi-
sion of adequate accommodation for schools and colleges. In a 
written note furnished by the Ministry of Education and Youth 
Services it has been stated that insofar as schools are concerned 
"the Education Commission has discussed the problem in paras, 9.33 
to 9.41. It has recommended increased allocation for construction 'Of 
school buildings and standardisation of buildings with a view to re-
ducing cost of construction. Pursuant to above recommendations, 
the Central Building Research Institute has evolved new designs for 
cheap school buildings. In regard to colleges, the University Grants 
Commission provide limited grants to both universities and individual 
colleges in respect 'Of accommodation for both teachers and students, 
besides grants for laboratories. The Commission's programme of 
assistance for accommodation is supplemented by the Ministry's (i) 
Scheme of grants to voluntary organisations for construction of 
college students' hostel in big cities, and (ii) schem~ of loans to State 
Governments for being re-Ioaned to affiliated cvlleges for construc-
tion of hostels. The Central Government's efforts in improvIng 
accommodation and laboratory conditions in colleges are clearly 
limited by the extent of available resources. The basic responsi-
bility in this regard is that of the concerned State Governments." 
The Committee also desired to know the measures proposed to be 
taken by Government to meet the deficiencies of school buildings. 
The Ministry of Education and Youth Services have stated that:-

"Tl}.e problem of providing school buildings is essentially for 
States to coqsider. Many States are assisting private 
managements for constructing school buildings by giving 
grants, loans etc. For example, Maharashtra Govern-
ment is now guaranteeing bank loans to schools for 
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Rs. 50 lakhs a year. The question of tapping other re-
sources, sanction of loans for the construction of school 
buildings is to be considered shortly by a special com-
mittee appointed by the central Advisory Board of 
Education. Steps are also being taken, through research 
done at the C.B.R.I. to reduce the cost of school 
buildings." 

XI-Educational aids and equipment 

2.25. It has been pointed out in Petition No. 17 that the average 
institutions of primary education are mostly without proper edu-
cational aids or other amenities for students and teachers. A large 
number of the institutions of Secondary education also suffer for 
want of proper equipment. In the field of higher education also 
the lack of amenities and equipment is appalling. The condition 
is such ali to make it impossible for them even to meet the bare 
necessities of life, not to speak of their aspiring for further intellec-: 
tual development. 

2.26. In a written note furnished to the Committee, the Minis-
try of Education and Youth Services have stated that: 

"It is true that elementary schools are not properly equip-
ped with maps, charts and other educational aids. This 
is mainly due to the fact that the State Governments 
have funds barely sufficient to pay the salaries of 
teachers. No survey has been made to assess the defi-
ciencies in this regard. The actual requirement of ele-
mentary schools will also vary from State to State 
depending on the curriculum prescribed by the State. 
State Governments have been urged to provide separate 
funds for supply of books, charts, etc. to primary schools. 
They have also been urged to adopt the method of 
District School Improvement Confe;ence employed by 
the Tamil Nadu Government to raise resources for 
schools. The Government of India also propose to supply 
certain science equipment to middle schools with the 
assistance of the United Nations' Chil~n Fund 
(UNICEF) . Certain schools numbering in all about one 
thousand will be supplied specially produced science 
kits, teachers' guides, etc. duxj.ng the current year." 

The 'Planning Commission in their written comments on the 
petition have also stated that "no details are available about the 
extent of deficiencies in different States in regard to furniture. 
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maps and charts, library books and other educational aids in ele-
Jnentary schools, 'but the condition in regard to equipment IS 
Ilenerally unsatisfactory. It may. however, be stated that, in some 
States, the local communities are COlning forward with donations, 
in cash and kind, to equip e1ementaxy schools properly. For 
I!Xample, in Tamil Nadu, public contributions, upto October, 1967 
~.mounted to Rs. 13.44 crores. An amount of about Rs. 2.5 crores 
were raised by public donations in 1968-69 in Haryana for school 
huildings, equipment, staff quarters, etc." 

The Committee desired to know the action taken by Govern-
r.nent on the recommendations of the Edueation Commission for 
provision of equipment in schools. The Ministry of Education and 
''louth Services in a written note furnished to the Committee have 
: tated that:-

"The question of essential teaching aids in schools has been 
discussed by the Education Commission in paras 9.23 to 
9.25 of the Report. The Commission has emphasised 
the need for training teachers in the USe and preparation 
of simple and improvised teaching aids. The N.C.E.R.T. 
has evolved simple science kits as well as other 'educa-
tional instructional material for use in primary and 
secondary schools. Many State Governments are also 
experimenting with using local materials for teaching 
instead of utilising costly equipment". 

The Committee also desired to know the steps J1roposed to be 
1 aken to meet the deficiencies of educational aids in the schools. 
','he Ministry of Education and Youth Services have stated that:-

"As already mentioned. action taken by the Central Govern-
ment for supplying simple teaching aids for science 
teaching during the Fourth Plan with the assistance of 
UNICEF together with the schemes of State Govern-
ments will go a long way in hridging the gap that exists. 

In so far as secondary schools are concerned, the Ministry of 
l'ducation and Youth Services have stated. that: 

"It is agreed that s~ondary schools are in general not pro-
perly equipped with teaching ~ids and furniture. A 
sample survey of 10 per cent of the secondary schools in 
the country was conducted in the yeaT 1966. About 
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50 per cent of the schools do not have adequate equip-
ment and furniture. The State Governments are pro-
viding specific amounts in the plan budget for assisting 
secondary schools to purchase equipment and furniture. 
The Government of India also propose to arrange for the 
supply of science equipment to all secondary schools 
with the assistance of UNICEF". 

The Planning Commission in their written comments on the 
petition have also stated that detailed information is not available 
.about the extent of deficiency in regard to furniture, library books, 
laboratory equipment, audio-visual aids, etc., but· the conditions in 
newly established schools are generally unsatisfactory. The Cen-
tral Government has given assistance to States for improvement of 
physical facilities in secondary schools. Central grants amounting 
to about Rs. 7 crores have been given in recent years for supply of 
science equipment to schools. 

In regard to the institutions of higher education, the Ministry 
of Education and Youth Services have stated that it is true that 
amenities and equipment are generally poor. The Planning Com-
missi0J? in their written comments on the petition have, however, 
pointed out that the observations about the lack of amenities and 
equipment of institutions of higher education are somewhat exag-
gerated. The University Grants Commission, since its inception in 
1953, has been making earnest efforts to provide financial assist-
ance for various developmental programmes of the universities 
and colleges. The U.G.C. expenditure has risen from Rs. 25 lakhs 
in 1953-54 to Rs. 18.97 crores in 1967-68. The following steps have 
been taken to improve the facilities in the university institutions:-

"(i) Grants are given for equipment, libraries, buildings, 
books and journals, etc. Financial assistance is also made 
payable for the appointment of additional staff. 

(U) Under the scheme for the revision of the salary scales of 
colleges and university teachers, which has now been 
transferred to the Ministry of Education, Central assistance 
is available to the extent of 80 per cent of the total cost 
in respect (If revision of salary scales of teachers in uni-
versities and colleges. Upto 1966-67, 43 universities and 
705 colleges were assisted under this scheme. 

(iii) An important scheme for raisihg the quality of higher 
education, particularly at the post-graduate and research 
level, is the establishment of Centres of Advanced Study. 
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These Centres of which are 30 in number-17 in Science 
subjects and 13 in Social Sciences and Humanities-have 
done very good work in raising the standards of higher 
education. 

(iv) The professional competence cf teachers is sought to be 
raised through the organisation of summer institutes, semi-
nars and refresher courses. Dur:ng 1967-68, 60 summer 
institutes for school teachers and 49 sumer institutes for 
college teachers covering more than 4,000 teachers were 
organised. 

(v) A number of programmes of student welfare have been 
initiated. These include appointment of Deans of student 
welfare, extension of library facilities, establishment of 
day student centres, and non-resident student centres, etc. 
Scholarships and fellowships are also given for studies 

Il leading to the doctorate degree. 
With regard to technical education all the amenities and equip-

ments are constantly being provided. The All India Council for 
Technical Education periodically reviews all aspects of teachnical 
education and the Government has .been implementing their recom-
mendations. In addition to establishing new institutions like the 
I. I.Ts , the Central Government gives grants to non-government 
institutions and also loans for construction of hostels, etc. Post-
graduate education and research has been dev~loped in the field of 
technical education and the teaching staff have adequate opportuni-
ties for further intellectual development. Special summer schools 
besides regular teacher training programmes are also being 
conducterl." 

XII-Vocationalisation of education 

,.) 2.27. It has been stated in the Petition No. 17 that "the repattern-
ing of Secondary education designed to make it self-sufficient as to 
enable a large majority of students to take up various professions, is 
neither preceded nor followed by any proper plan to create ample 
opportunities for employment to make the repatterning a success. 
The polytechnic and higher professional education are likewise un-
related to actual requirements cf the society. While the number of 
t~chnicians or higher professional men in our country is not as it 
should be in case of a country like 'OUrs, the' same lack of any 
planning or proper out.look has led t-o' a concerted attempt at curtail-
ing the opportunities for technical and professional and particularly 
engineering education though the real remedy lies in acceleratin~ the 
process of industrial expansion and modernisation in varia:.;s 

., spheres." 
2320 (E) ~3, 
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2.28. In regard to secondary education, the Ministry of Education 
and Yourth Services have stated that: 

"It i~ true that the programme of vocati<onalising secondary 
education has not succeeded in spite of the efforts spread 
over the last 80 or 90 years. This is a national problem, 
closely linked up with that of rapid economic growth. It 
is also true that the standards in secondary education 
leave a good deal to be desired but this again, as at the 
primary stage, is a basic responsibility of the State Gov-
ernments themselves." 

The Planning Commission in their written comments on the 
petition have stated that: 

"The reference is obviously to the setting up of multipurpose 
schools as recommended by the Secondary Education 
Commission (1952-53). These schools seek to provide 
varied types of courses for students with diverse aims, 
interests and abilities. Upto 196~66, 2,490 multi-purpose 
schools were established in the country. Besides Humani-
ties and Sciences, they provide courses in practical 
subjects such as agriculture, commerce, technical subjects, 
home science and fine arts. In addition. there are over 100 
junior technical schools and about 50 ~ost-basic schools 
which provide education in practical subjects. The 
Kothari Commission has recommended: (a) the introduc-
tion of work-experience in all schools, and (b) the voca-
tionalisation of secondary education at the post-metric 
stage. Th2 facilities available in multi-purpose, junior 
technical and post-basic schools will be utilised to give 
effect to the recommendations of the Kothari Commission, 
as a small beginning. The vocationalisation of educati-on 
is a very difficult and costly programme, requiring a 
considerable amount of employment market survey and 
pilot project work. which is proposed to be undertaken 
during the F<ourth Plan. In directions of established 
demand-para-medical persontrel, agricultural personnel, 
engineering personnel etc.-facilities in prop<Ortion to 
estimated demand are already provided for." 

In so far as higher professi<onai education is concerned. the Min-
istry of education and Youth Services in their written comments on 
the petition have stated that it is not factually corect to say that 
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concerted attempts are being made to curtail opportunities in these 
fields. They have added that:-

"There has been a tremendous expansion of technical education 
of all categories during the last 20 years. In 1947, there 
were only 38 engineering colleges' with an admission 
capacity of 2940 students in the first degree courses. There 
were only 53 polytechnics with an admission capacity of 
3670 students. Today, we have 138 colleges for the first 
degree courses with an admission capacity of 25,000 
students. The number of polytechnics has increased to 
284 with an admission capacity of about 50,000 students. 
Unfortunately, owing to recession in economic develop-
ment, the employment opportunities for engineering 
personnel have curtailed with the result that the 
Government was compelled to restrict admission to some 
extent. This, however, is believed to be a passing phase. 
It may also be pointed out that teechnical edpcation has 
received the largest support from the Central Government 
and that even today, about one-third of its total educa-
tional expenditure is on technical education." 

The Planning Commission in their written comments have also 
stated that: 

"The demands of society are being continuously assessed by 
Manpower surveys and a~e fully met by fast expansion of 
technical education at all levels. Total intake of 2940 for 
degree courses and 3760 for diploma courses in 1947-48 
have rapidly risen to 25,000 and 48,600 respectively in 
1967-68. Expansion of Industrial Training Institutes for 
Craftsmen has also taken place. 

The demand has now temporarily fallen due to unforeseen 
circumstances likoe drought and stagnation of the economy 
and further expansion has been held up. But the develop· 
ment of technical education at all levels has so far been 
able to meet the requirements of society fully and the 
system has been ~eared for any expansion that may be 
required by fut,ure development." 

During the course of oral evidence on Petition No. 17, the repre-
sentative of the Planning Commission informed the Committee that 

,., certain pilot projects which would be launched during the Fourth 
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Five Year Plan, were being worked out so as to discover the cheapest 
method to tackle the task most effectively. The representatives of + 
the Ministry of Education and Youth Services added that they were 
trying to reorganise education at the school level so that it was linked-
up with the industry and fulfilled the needs of the industry. At the 
university level, a scheme had been worked out by the University of 
Delhi for giving vocational bias to normal B.A. and B.Sc. courses 
That would be tried as an experiment in 1971. 

XIII. Pay Scales and other service conditions of teachers 

2.29. It has been stated in both the petitions that very little has 
been done to improve the condition of primary teachers and that 
educational workers have been chronically suffering from lack of 
even daily necessities of life. It has been prayed that the recom-
mendations of the Education Commission (1964-66) regardinguni-
form service conditions for teachers & pay scales, with dearness 
allowance at the Central rate, linked to price index, should be im-
plemented. Besides, payment of salary to teachers should be ar-
ranged through Government Treasury and pension should be paid 
at the same rates as is paid to the· Central Government employees. 
During oral evidence on Petition No. 17 before the Committee, the 
petitioners also stated that:-

"Primary school teachers were getting less emoluments than 
a Cla~s IV employee of the Central Government. There 
were some teachers whose total emoluments were just 

J-, 

Rs. 150 per month. The rates of annual increment varied 
from rupee 1 to rupees 3. In municipal school there was ... 
security of service but in the aided schools there was "no 
security, no law". There was no pension or provident fund. 
In regard to secondary schools, it was stated that post-
graduate teachers were getting Rs. 240 per month. How-
ever, there was no security of service. In so far as col-
lege teachers were concerned, two teachers serving in the 
same college, having the same qualifications, were get-
ting different pay scales. In the field of polytechnic edu-
cation of West Bengal, the teachers had no security of 
service. There was "no enacttnent, and no rule". The 
witnesses desired that aU the polytechnics in the country 
should be administered in a uniform way, and must be 
tullftedged Government institutions. They demanded that 1'1 
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an immediate law should be made by the competent au-
thority regarding polytechnics in West Bengal, and all the 
teachers and staff of polytechnic schools and colleges 
must be equated". 

2.30. The Planning Commission in their written comments on 
the petition have stated that the following table indicates the in-
crease in the emoluments of elementary school teachers:-

Average Annual Salary for Teachn's 

Type of In§titution 1950-51 1960-61 1965-66 Index 1960 1965 
1950 

Rs. Rs. Rs. Its. 
Primary Schools 545 813 1,046 100 160 192 

Middle Schools 682 1,058 1,228 100 155 180 

Cost of Living index 
for working class . 100 123 165 

The Planning Commission have added that: 

"There have been increases in emIuments after 1965-66 as 
well, but comparable figures are not available at present. 
For the benefit of teachers the Triple Benefit Scheme 
(Pension, Provident Fund and Gratuity) for teaehers aerv-
ing in aided schools has also been introduced in the fol-
lowing States:-

Andhra Pradesh 
Bihar 
Kerala 
Maharashtra 
Mysore 
Orissa 
Tamil Nadu 
Uttar Prade,h 
West Bengal 

The scheme has been introduced in all the Union Territo-
ries. The Government of India has also instituted a scheme 
for the grant of post-matric scholarships· to children of 
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school teachers. 750 fresh awards were made during the 
year 1966-67. Be:o.ides, both the State and Central Gov- + 
ernments make State and National Awards to teachers 
whose work has been found to be meritorious. 

In so far as the average annual salary of a teacher in a high I 
higher secondary school is concerned, it has . increased 
from Rs. 1,258 in 1950-51 tc Rs. 1,681 in 1960-61, and to 
Rs. 1,959 in 1965-66 Increases have also taken place since 
1965-66, hut comparative figures are not available at pre-
sent. In addition, secondary teachers have been given the 
benefits of the Triple Benefit Scheme, the scheme for 
grant of scholarships to children of teachers and the 
rchemes for National and State Awards." 

During the course of oral evidence on Petition No. 17, the repre-
sentative of the Ministry of Education and Youth Services stated).., 
that the salaries of school teachers had to be revised by the 'State 
Governments who had to bear the financial burden also. The re-
presentative of the Planning Commission added that though they 
were not happy with the state of affairs in regard to the salary 
scales of primary school teachers which ought to be improved, but, 
considering its relationship with the national income, they had not 
done badly also. He quoted figures and stated that the primary 
school teacher's pay which was 100 in 1950 had risen to 192 in 1965. 
The cost of living index had rir.en during the same period from 100 
to 165. The representative of the Ministry of Education and Youth 
Services stated that the scales of pay of teachers were not uniform 
in all States. There was no scheme under' consideration to bring 
about such uniformity as the State Governments' contention was 
that the' ~cales of pay of teachers had to be related to the scales 1.. 
of pay in other sectors. The Education Commission had recognised 
that roblem. "They recognised that there could not be uniforms 
scales of pay, but a certain minimum should be given to the teach-
ers" . When asked to comment on the representation made before 
the Committee that 85 to 90 per cent of the cost on elementary edu-
cation was spent on teachers' salary alone and very little was 
left for buildings and teaching and teaching aids, the representative 
of the Ministry of Education and Youth Services conceded the posi-
tion. In reply to another question, the Committee was informed that 
70 to 30 was considered to be the optimum ratio between the expendi-
ture on salaries of teachers and educatlonal aids. 

In :regard to the salary scales of Colleges and University teachers. 
the repre!t'entative of the Ministry of Education & Youth Services in- ~ 
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formed the Committee that the University Grants Commission had 
~uggested a scheme of improving them. The Central Government 
had accepted the scheme. Government had suggested the same 
scheme to State Government for implementation. Government had 
also offered to give 80 per cent assistance to the States for that pur-
pose over a period of five years ending 1971. Thereafter. the States 
would themselves have to meet the entire expenditure. Most of 
the States had implemented the revised scales of pay. 

The Committee desired to know whether, in the opinion of the 
Government the present pay scales of teachers in schools and colleges 
were adequate so as to attract the right kind of teachers aRd if not. 
what measures were proposed to be taken to . impove the situation. 
They also desired to know as to how far those scales of pay compared 
with those prevalent in industry and Government Departments for 
equally qualified persons. In a written note, the Ministry of Education 
and Youth Services have stated that in so far as the present pay 
scales of teachers in schools are concerned these are not actequate 
enough to attract the persons for t~e teaching profession. Apart from 
the basic pay, future prospects are also not bright for bright young 
persons to take up teaching as a profession. To improve the situa-
tion, the following measures might be adopted:-

(i) Providing suitable cadres in Education Departments from 
primary school teacher. to the Director of Educaijon to en-
sure adequate ,avenues for promotion similar to those exis-
ting in the Revenue & Central Administration Depart-
ments of a State Government. Persons of ability should 
be able to become gazetted officers such as District Edu-
cation Officers and aspire for higher posts such as D.D.P.Is. 
etc. Specific reservation at higher levels for promotion 
from the ranks should be provided. As in some States, the 
posts of D.E.Os. should be filled from among the teachers 
of schools both private and Government and not limited to 
only Government school teachers. ' 

(ii) Recruitment should be open by competition based on merit. 

(iii) The pay scales for corresponding qualifications should be 
little higher in the teaching profession to attract better 
persons. 

(iv) The pay to be given to a teacher should depend on his 
qualifications and experience rather than the classes which 
the teachers in. Even graduates should be capable to teach 
in primary schools without losing their grade of pay. 
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The Ministry of Education and Youth Services have also stated 
that the existing scales of pay of school teachers, both primary and 
secondary, do not compare favourably _ with the corresponding scales 
prevalent in industry and Government. For example, an S.S.L.C. 
with 2 years training certificate gets the same pay as an L.D.C. 
who has just passed the S.S.L.C. and has no professional qualifica-
tions. So far as colleges are concerned, the present pay seales of 
teachers are, however, considered adequate to attract the right kind 
of teachers. The revLed scales (1966 to 1971) of the college and 
university teachers do not compare unfavourably with those obtain-
ing in the poolic sector of industry as well as in Government de-
partments. 

'!be Committee desired to know whether the pay scales of teach-
ers in schools and colleges were uniform in all the States and Union 
Territories .. If not, whether there was any scheme to bring about 
uniformity in pay scales of teachers throughout the country. The 
Ministry of Education and Youth Services in written note furnished 
to the Committee, have stated in so far as scales of pay of school 
teachers are concerned these are not uniform in all the States and 
-Union Territories. As Education is a State subject that uniformity 
is not possible as teachers' pay scale~ are related to the pay scales 
of other employees of the State Governments. There is no scheme 
to bring about uniformity in the pay scales of school teachers be-
yond recommending to the State Governments to adopt the pay 
scale::; suggested by the Education Commission. However, the ques-
tion of national &Cale of pay for school teachers had been discussed 
by the Education Commission. It has pointed out the difficulties 
involved in introducing a national scale of pay at the school stage 
in view of the difference in costs of living, Eupply and demand of 
teachers, etc. The Cummission, therefore, recommended that at the 
ach.ool stage, Government of India should lay down the minimum 
acales of pay for school teachers. The States and Union Territories 
should then adopt equivalent of higher scales of pay to suit their 
local conditions vide para 3.08 of the Education Commission's Report 

In so far as Colleges are concerned the revised salary : cales 
(1~71) apply uniformly to the college teachers in all the States 
which have received our grants. 

In regard to Union Territories. the pay Scales of teachers in 
schools in the Union T"-rit0]'ies of Delhi, Andaman and Nicobar 



Islands and Laccadive, Minicoy and Amindivi Islands are uniform. 
Goa is also on the Central scale of pay though December 1967 revi-
&ion has till to be applied; a proilosal to this effect has been sent to 
Finance. These territories have adopted the Central scales of pay 
i. e. the scale:; applicable to teachers in Delhi. In other territories, 
Tripura, Manipur, Himachal Pradesh, Chandigarh, Dadra and Na-
gar Haveli and Pondicherry, the scales of pay prevalent in the ad-
joining States are followed. Recently, on 27th May, 19.70, the Min-
istry of Home Affairs have issued a circular to all the Union Terri-
tories giving them option to be governed wholly by the pattern of 
pay and allowances either of the Centre or of the "linked" States. 

2.31. In regard to the demand for payment of salary through 
Government Treasury, the Ministry of Education and Youth Servi-
ces in their written comments on Petition No. 2·2 have stated that: 

"The matter concerns the State Governments. On administra-
tive and financial grounds, it may not be possible for the 
State Government to pay salary of all school teachers 
through Government Treasuries. It is, however, for the 
State Governments to explore ways and means to enoure 
regular disbursement of salaries of school's teachers." 

2.32. In so far as the question of payment of pension to teachers 
at the same rates as is paid to the Central Government employees 
is concerned, the Ministry of Education and Youth Services have 
stated that this also is a matter for the State Governments to de-
cide. The quantum of pension to the teachers must be in confor-
mity with the pension paid by the State Governments to their other 
employees. It is not po"sible to suggest to the State Governments 
that they should give pension to the teachers alone at Central rates. 

XIV-Model Education Act for teachers 

2.33. One of the demands contained in the petition No. 22 is that 
a model Education Act providing for security of service to teachers 
should be drafted and circulated among States for enactment and 
that mamrgement of EdUcational institutions should be demt>cratised. 
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2.34. lIn their written comments on the petition, the Ministry of 
Education and Youth Services have stated that:-

"The service conditions of school teachers employed by the 
State Governments or local bodies are similar to those of 
other employees of the State Government/Local Body. The 
!:Iervice conditions of teachers in aided schools vary. ,for 
instance Delhi Education Code provides that no employee 
of an aided school shall be dismissed, removed, suspended, 
discharged from service or awarded punishment except 1Il 

accordance with the Government aided Private Schools 
(Discipline, Punishment and Appeal) Rules, 1959. The Edu-
cation Code of Delhi can serve as a model for the States . 

.AI; regards management of educational institutions, these are 
normaly under registered societies with approved constitu-
tions. The grant-in-aid codes of some States also stipulate 
!:lome representation for teachers on the management. The 
nature of the prelSent request is not clear." 

XV.-Se·tting up of a Secondary EducatiOn Commission 

2.35. One of the demands contained in the petition No. 22 is that a 
SecondalY Education Grants Commission on the pattern of University 
Grants Commission should be set up. 

2.36. 'l7he Ministry of Education & Youth Services in their written 
comment~: on the petition have stated that this demand was examined 
in consultlltion with the Ministry of Law and it has been found that 
the Govemment of India have ,no legal authority under the Constitu-

"tion to e,gtablish a Statutory Body for this purpose. 

XVI. .IVeed for improv'ng the condition of non-teaching staff 

2.37. It has been suggested in Petition No. 17 that th~ University 
Grants COilnmission and the Union Government should' take up the 
responsibiHty for improving the condition of non-teaching staff of 
educational institutions. 

2.38. Tile Planning Commission in their written comments on 
the petition have stated that: 

"thEl University Grants CoIDInission has been considering the 
question of raising the salary of the non-beaching staff in 
the Central Universities and their constituent colleges, 
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for which they have the constitutional responsibility to 
meet both maintenance and developmental expenditure 
In the case of non-teaching staff in the State Universities 
and affiliated colleges, the U.G.C.'s policy is to leave the 
question to the State Governments, who are responsible 
for the maintenance of these institutions. In case, the 
Central Assistance is extended to the non-teaching staff 
also, the problem, it is· feared would become far too un-
wieldy and will retard the implementation of the Central 
responsibiltty in higher education pertaining to the coordi-
nation and determination of standards." 

The Ministry of Education and Youth Services in their written 
comments on this question have stated that: 

"This matter is now under examination by the University 
Grants Commission which have called for copies of rules 
for non-teaching staff from all the universities. From 
the information received, it was observed that most of the 
universities did not either have separate rules for non-
teaching staff or were following the service rules applica-
ble to the corresponding employment of the State Gov-
ernments. A few universities did, however, have separate 
rules for non-Leaching staff. A Committee was, therefore, 
set up under the Chairmanship of Dr. B. N. Ganguli to 
frame draft rules governing the terms and conditions of 
service of the non-teaching staff. The Report of this 
Committee has now been examined by the U.G.C. and it 
has been decided that some of the matters, e.g., opportu-
nities, leave agreement forms, etc., require further exa-
mination. The proposals have, therefort:, been circulated 
to the universities for their comments and suggestions. 
On receiving these, further action, is proposed to be 
taken. 

XVIII.-Funds for education 

2.39. It has been stated in the petition (No. 17) that even after 
22 years of indepen<!ence only 2.9 per cent of the budgeted expendI-
ture of the Union Government is spent on education. During the 
course of oral evidence befQTe the Committee, the petitioners pointed 
,jut that ;:ome other eountries in the world were spending about 
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India's position was not favourable even when compared with the 
other developing and underdeveloped countries. The petitioners, in 
their petition, have inter-alia demanded that at least six per cent of 
the national income, ten per cent of the expenditure in the Central 
Budget and ten per 'cent of Plan allocations should be spent on 
education. The petitioners have also prayed that the Central Gov-
ernment should meet 60 per cent of the total expenditure of the 
States and the States themselves should also spend 30 per cent of 
their budgets on education. 

2.40. The Ministry of Education and Youth Services in their 
written comments on the petition have stated that: 

"It is true that the total expenditure on education at present 
is only 2.9 per cent of the national income. It is also 

/.. admitted that an increase in this investment is necessary. 
That is why the Government Resolution on the National 
Policy on Education has categorically stated that the ob-
jective of policy is tograduaUy "increase the investment 
in education so as to reach a level of expenditure of 6 
per cent of the national income as early as possible." 
However, progress in implementing this policy is made 
difficult because of the difficult economic situation and com-
peting claims from other important programmes like deve-
lopment of agriculture, power, irrigation or Industry and 
family pluming. The Government is trying to reach this 
objective of national policy over a period of years. It will 
not, however, be possible to realise this unless intem1ve 
eftorts are also made by the State Governments and by the 
Community through its voluntary contributions. 

The Ministry of Education and Youth Services have added that: 

"The total expenditure on education in 1967-68 has been esti-
mated at Rs. 760 crores as against the national income 
<at current prices) of Rs. 27,922 crores. The percentage of 
expenditure on education has gone up to 2.7 in 1967-68 as 
against 1.21 in 1951. Constant efforts are however, being 
made to increase the outlay both by Gove. nment and 
through private institutions." 

2.41. As regards the demand for spending 10 per cent of the ex-
penditure in the Central Budget on education, the Ministry of Edu-
cation and Youth Services have stated that: 

"This was the recommendation of the Kher Committee in 1951. 
It was made in the context that the Government of India 
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would be operating a large number of Centrally-Sponsor-
ed Schemes under which earmarked grants would be given 
to State Governments for specific programmes of educa-
tional development. It might be possible to implement 
this recommendation if this assumption were to be still 
valid. Unfortunately it is not so. The State Governments 
have protested against the expansion of the Centrally-
sponsored sector and have demanded its drastic reduction, 
if not total elimination. Their demand is that the Centre 
should give large grants-in-aid to the States but not ear-
mark them to any specific programmes and that it would 
be for the State Governments themselves to decide how 
these grants should be utilised. The recommendation. 
therefore, ceases to be relevant in the present situation. 
The Central Government has certain specific direct res-
ponsibilities in education and it is towards these that most 
of its expenditure is now directed. For instance, of the 
tota] budget expenditure of Rs. 120 crores of the Govern-
ment of India on education during the current year, about 
Rs. 110 crores is spent on coordination and maintenance 
of standards in higher education, SCientific departments 
and scientific research, technical education, cultural pro-
grammes and such other direct responsibilities. The Cen-
trally sponsored or the indirect responsibilities of the 
Centre take up only about Rs. 7 crores. It is true that for 
its direct responsibilities much larger amounts are need-
ed. This is what the Ministry of Education is trying to 
secure. But if the responsibilities of the Government of 
India are to be restricted only to its direct educational 
responsibilities specified in the Constitution and if the 
Centrally-sponsored sector is not expanded one may 
not be able to utilise as high a proportion as 10 per cent 
of the Central Budget for these limited programmes." 

2.42. In so far as the demand for spending 10 per cent of the Plan 
allocations is concerned, the Ministry of Education & Youth Services 
have stated that: 

"In the first three Five-Year Plans, the allocation to education 
was about 7 per cent. Unfortunately, in the Fourth Plan 
it has gone down to 5.6 per cent. The Ministry of Edu-
cation and Youth Services would welcome an increase in 
this allocation, especially if it ~an be raised to 10 per cent. 
But the difficulties. are, as stated above, the overall limi-
tation of resources available and the higher priorities 
given to several other sectors." 
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2.43. On the other demand of the petitioners that the Central 
Government should bear 60 per cent of the expenses on primary and 
secondary education, the Ministry of Education & Youth Services 
have stated that: 

"It will not be possible to accept this demand because both 
primary and secondary education are a responsibility of 
the State Governments. Moreover, in the system of plan-
ning as it is now evolving, there is hardly any scope for 
large earmarked grants of this type which can only be 
given under the Centrally-sponsored sector .. However, in 
view of Article 45 of the Constltu w.n and significance of 
the problem, it has been decided t;:, earmark Central plan 

. grants for primary education only in the Fourth Plan." 

In a written note furnished to the Committee, the Ministry of 
Education and Youth Services have stated that: 

"So far as the non-Plan expenditure is concerned, the Finance 
Commissions, appointed by the Government of India, 
study the question in detail in consultation with the State 
and Central Governments and make their recommenda-
tions. So far as the Plan outlay is concerned, the Centre 
provides block assistance on principles decided upon by· 
the National Development Council." 

The Committee desired to know whether the over-all needs of 
the States for education had been worked out and the extent to 
which the Central Government was able to meet those requirements. 
The Ministry of Education & Youth Services have stated that: 

"The over-all needs of education were worked out by the Edu-
cation Commission which found that an investment of the 
order of Rs. 54 per head of population would be needed. 
(We spend only Rs. 17 per head of population at present). 
It will be possible to meet these needs only if the nation-
al di"id~l"cl is doubled and Government spends six per 
cent of the national income on education instead of 3 per 
cent as at present." 

During the courSe of oral evidence before the Committee the re-
presentative of the Ministry of Ed4cation and Youth Services' stated 
that it was not a feasible proposition. He added that for mainte-
nance expenditure. the Finance Commission had allocated funds to 
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the 5tates after ascertaining their needs; for developmental expen-
diture, the Planning Commission and the Plan Finance Division of 
the Ministry of Finance determined the block grants and block loans 
that should be given to the States to fulfil the Plan. Grants were 
also given by the University Grants Commission to the various Uni-
versities. In view of all that and also the fact that when the total 
financial resources of the Centre were allocated after ascertaining 
the requirements for maintenance, development, etc., it would not 
be possible for the Centre to undertake the 'liability of meeting 60 
per cent of the expenditure of the States on Education. The repre-
sentative of the Planning Commission added that under the new 
dispensation, it would not be possible for the Centre to give assist-
ance for a particular sector, as the Finance Commission and the 
Planning Commission made block grants which left a considerable 
amount of discretion with the State Governments as to how to use 
the allocated funds. 

2.44. Regarding the suggestion of the petitioners that the State 
Governments should spend 30 per cent of their Budget on educa-
tion, the Ministry of Education and Youth Services have stated that: 

"The Revenue Expenditure of the State Governments for 
1968-69 came to 2999.7 crores out of which Rs. 597.35 
crores was sp:>nt on education. The percentage is 19.99 
or say 20. It is for the State Governments to decide the 
allocation of budget among the various sectors." 

During the course of oral evidence before the Committee, the 
representatiye of the Ministry of Education and Youth Services stat-. 
ed that the present level of expenditure, on an average. was about 
21 per cent. The propcsition that the States should spend about 30 
per cent was not an unreasonable one, It would. however, depend 
upon the capacity of the States to allocate funds for education in 
competition with other projects in other sectors, The Central Gov-
ernment would be very happy if the States could find a way to spend 
30 per cent of their budget on education. 

2.45. During the course of oral evidence on Petition No. 17 before 
the Committee, the representatives of the Ministries of Education and 
Youth Services and Finance and the Planning Commission summed up 
the policy of the Government in regal'd to allocation of funds for 
education. 
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Explaining the pattern of Central assistance to States, the repre-
sentative of the Ministry of Finance stated that it was given to them 
in the form of block grants and loans. Certain amount was fixed, 
seventy per cent of that amount was given to the States as loan and 
thirty per cent was given as grant. The States were free to fix dif-
ferent amongst for different subjects within the States plan ceilings, 
which had been approved by the Planning Commission. The total 
outlays were fixed in consultation with the Planning Commission and 
their expert bodies. Earmarking meant that out of the total amount 
of the annual plan outlay, the amount to be spent on elementary edu-
cation was indic.ated as a sepfl"ate figure, and to the extent that the 
State Government did not spend that amount for that purpose, there 
would be a proportionate reduction in the Central assistance. Such 
reduction in the Central assistance would be partly from the grant 
and partly from the loan in the same proportion. The witness added 
that the capacity to fpend and the capacity to implement would be 
the relevant factors in deciding the total allocation for elementary 
education at the time of formulating the plan itself. 

The representatives of the Ministry of Education and Youth Ser-
vices stated: that because of the Constitutional provisions, which 
made education a State subject, the Central Government could only 
persuade the States and urge upon them the need to allocate larger 
resources than at present. They could not go beyond that. The only 
alternative was to give the States special assistance. There was, how-
ever, no decision as yet by tilt! Central Government to give any spe-
cial assistance, and it would be difficult for the Central Government 
to do so, because all the resources that had been assessed for the five-
year period has already been allocated, either to non-plan or the Plan 
Sector. The witness pointed out that before the Fourth Five-Year 
Plan was launched, the Central Go~rnment were themselves looking 
after some essential programmes, as Centrally-sponsored Schemes, 
and grants were given for the particular ~chemes directly. But the 
National Development Council expressed themselves against these 
Schemes and consequently such Schemes had been reduced to the 
minimum. 

In response to a question, the representative of the Planning Com-
mis,ion informed the Committee that whereas the per apita national 
income had increased from 100 to 206 between 1950-51 and 1967-68, 
the per capita expenditure on education, duPing the same period, had 
increased from 100 to 456. It was, however, very difficult to calculate 
the per capita increase in expenditure on education in terms of cons-
tant prices. But if the cost of living ind~x for the working classes 
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cauidbe taken as a rough gUide, then the figttres were like these. 
~r 1950-51 the cost of living index was 100 which rose to 164 in 

~ 11165-66.' The expenditure on education during the same period 
increased from 100 to 378. 

). Ask€G to comment on the allegation made before the Committee 
bE: tbe petitioners, that certain areas in the country were favoured 
by the Central Government in the matter~f educational:. grants as. 
f~ ,example, a single college in Delhi received as much money as 50 
colleges put together in West Bengal, the representative of the Minis-
try of Education and Youth Services stated that the amount of grants 
given to Colleges in Delhi and West Bengal could be roughly in the 
proportion of one to fifteen, but not one to fifty, as alleged.. This 
difference was due to the fac'~ that the Colleges in Delhi were consti-
tuent Colleges of the University of Delhi and the entire responsibility 
for financing that University lay on the Centre. 

-4 XVIII-Making education a Union en- Concurrent Subject 

2.46. One of the demand contained in Petition No. 22 is that Con-
stitution should be amended to bring education in the Concurrent 
List. 

2.47. The Ministry of Education and Youth Services in their written 
comments on the p€tition have stated that: 

"An attempt was made in this direction in 1964. Most of the 
States opposed the proposal. The States are not generally in 
favour of giving up any power or authority in favour of 
the Centre. Under Article 368 of the Constitution any 
amendment to Part XI, Chapter I (relating to the allocation 
of authority between the Centre and the States) requires 

~. prior ratification of the legislature of one-half of the States 
apart from securing the requisite majority in both Houses of 
Parliament. This is unlikely to be had under the existing 
circumstances. 

The Planning Commission in their written comments have stated 
that: 

"According to the Indian Constitution, Educati~)l~ including 
Universities is a State responsibility. This is, however, sub-
ject to the provision of entries 63, 64, 65 and 66 of the Union 
List which relate' to the Central Universities, Institutions 
for Scientific and Technical Education and other institu-
tions under the control of the Union Government. Further. 

2320(C)-LS-4 
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the Central Government is also responsible for the coordi:-
nation and determination of standards at the higher .ed1,lca:-
tion stage. The only item in the concurrent list is the V0C8- .~ 

\ 

tional and technical training of labour. 

The MPs. Committee on Higher Education had recommended 
that so far as university education is concerned, while entry 
66 of List I gives exclusive authority to the Union Govern-
ment to coordinate and maintain standards, it needs to be 
supplemented by an arrangement which would enable the 
Union Government to review the work and purposes achiev-
ed by university enactments and bring them, where neces-
sary in conformity with national requirements. The Com-
mittee, therefore, recommended that University and Higher 
Education should be transferred from the State List to the 
Concurrent List. The proposal made in the Petition, how-
ever, goes further and suggests that all education should be , 
placed on the Concurrent List in the Indian Constitution. ,.. 

It is doubtful that by merely placing education on the Concur-
rent List, it would be possible either to expand educational 
facilities at a faster rate or to accelerate qualitative im-
provement. Education, particularly at the pre-university 
stage, is essentially a local activity and if it is made a Con-
current Subject, it is unlikely to develop in accordance with 
the ~ pecialised needs and aspirations of the people of the 
different States, Further, it is likely to raise conflicts bet-
ween the Centre and the States. The Central Govern-
ment has a definite responsibility under the present Con-
stitution particularly in relation to higher education. 
Extending Central Jurisdiction to the lo~r stages of ~ 
education would only cause delays and frictions. In this 
connection, it may be relevant to mention that the proposal 
made above was considered by the Education Commission 
(1964-66), The Commission's views have been summed up 
below:-

''We have examined this problem very carefully. We are not 
in favour of fragmenting education and putting one part 
in the Concurrent and the other in the State List-educa-
tion should under any clrCumstanc'es, be treated as a 
whole. We are of the view that in a vast country, like 
0118, tlle position given to education in the Constitution is , 



... .. . 47 

probably the best because it provides for a Central leader-
ship of a stimulating but non-coercive character. The in-
clusion of education in the Concurrent List may lead to 
undesirable centralization and greater rigidity in a situa-
tion where the greatest need is for elasticity and free-
dom to' experiment. We are convinced that there is plenty 
of scope, within the present constitutional arrangement, 
to evolve a workable Centre-State partnership in educa-
tion and that this; has not yet been exploited to the full. 
The case for amending the Constitution can be made only 
after this scope is fully utilized and found to be inade-
quate. All things considered, we recommend that an 
intensive effort be made to exploit fully the existing 
provisions of the Constitution for the development of 
education and evolution of a national educational policy. 
The problem may then be reviewed again afrer, say, ten 
years." 

In view of the rea::ons adduced above, it does not appear advisable 
to make education a Concurrent Subject." 

During the course of oral evidence the Committee desired to know 
whether making education a Union or Concurrent subject would im-
prove matters. The representative of the Ministry of Education & 
Youth Services stated that he could not do better than to quote from 
a paper prepared by the Minister of Education & Youth Services (Shri 
V. K. R. V. Rao) , for the Central AdVisory Board of Education on the 
Centre-State Relations in. Education, in which it was stated:-

"My suggestion is that at least for some years to come, there 
should be no talk of amending the Constitution to make 
education a Central or a Concurrent subject. Even if it 
were a desirable proposition-and there are large sections 
of opinion, both political and academic, which do not 
consider it to be so, it is certainly not a practicable pro-
position. In reality, all that such talks achieve. is to irri-
tate the States and to put their back up .... I would sug-
gest that every effort should be made to fully utilise the 
existing provisions of the Constitution and concentrate 
on the development of those urgent programmes of educa-
tional development in which the Centre and the State can 
willingly co-operate and collaborate. There are several 
such programmes." 
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C. Conclusions and Recommendations 

" .2.48· The Committee note that under the Constitution, primary 
~ducation is essentially a State subject and the Central Government 
can only persuade and advi'ie the State Governments in. this matter. 
The Ministry of Education and Youth Services hi their written 
CQmments have conceded that "the situation in primary education, 
it. is true, leaves much to be desired, both quantitatively and quali-
tatively". The Planning Commission in their. written comments 
have stated that in spite of the constraint of resource~; ~fforts have 
been .continuously made to achieve the 'goal of universal education at 
the elementary stage. The representative of the Ministry of ~1I­
cation and Youth Services stated before the Committee during the 
course of ora" evidence that limited financial resources and the rapid 
increase in population were the main constraints whl.ch came in the 
way of achieving the targets of elementary universal education. 
He expressed the opinion that by 1986, it would be possible to ~r ... 
vide universal education to 82-85 per cent of children llpto the a&e 
of 14 years. The Committee were informed by the representative 
of the Ministry of Education and Youth Services that an agreement 
had now been arrived at with the States that for elementary educa~ 
tion the Central assistance to them would be specifically earmarked 
for that purpose instead of giving them block grants or loans, as 
was done for various other schemes. According to this new scheme, 
if tbe States did not fulfil the planned targets, they would not be 
entitled to Central assistance earmarked for that purpose. The 
Cmrdtee are of the view that vigorous eftorts should be made by' 
the Central and State Governments to achieve the target date of 
1986, as recommended by the Education Commission (1964-66), for 
free and compulsory universal education for all children upto 14 
years of age, as contemplated by Article 45 of the Constitution. 

2.49. The Committee note that the Government do BOt give any 
financial support to the highly expensive public schools and otIter 
S'IIch institutions which are being rua with voluntary centributioDS 
lbade by parents of children in those schools and, therefore, any 
step to close down these public schools will not previde the Govern-
ment with. any additional resources for tile sprea' Of education. 
The Committee also note that Government have tab. steps .,. 
instituting a scheme of scholarships whereby the cllilclren of tIIAr 
backward and weaker sections of the society may be enabled to 
study in the public schools. 
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, While the Committee feel that the existence of the highly ex-
pensive public schools is not in keeping with the spirit of the times 
and the over-aU needs of our country, partieularly, when considered 
in the context of the conditions of the ordinary municipal schools 
whic:h are incapable of giving even the brilliant students a desirable 
standard of education, they do not consider it desirable to close down 
such schools abruptly. They suggest that 25 per cent of seats in the 
existing public schools should be reserved for children whose parents' 
income is Rs. 500 or less per month, of which adequate number 
should be reserved for students belonging to Scheduled Castes and 
Scher1ulc:l 'I'~~'::? ".-,~:e· ;;;'l'''~' ,~')i;d-"''1 ,: .,(",l·, ''>')','(' 1ft' .j: 
adequate scholarships to enable them to prosecute thei.r studies in 
·,~e3e i-.' 'tiiuti'.?·~", 

2.50. The Committee note that the States have broad!·, ,2grecd 
to ado!,t the uniform educational structure of 10+2+3 ,1.e'.1 yea.rs' 
High f:dlool, two years Higher Secondary stage and thi": ,.,,-',ars for 
fullt d'llgl'ee in general (Honours) and special cour~es:; :y. rerom-
mended by the State Education, Ministers' Conference (April, 1967) 
:md also incorporated in the Resolution of the National Policy on 
~l!4ucation. The States of Kerala and Andbra Prade~:! have already 
~dopted this new structure of education and it is under considera-
t;on of the other States. The Committee hope that the remaining 
Sfates in the country will also adopt the proposed uniform educa-
tional structure. 

2.51. The Committee appreciate the steps being taken by Gov-
ernment for ~chieving uniformity and maintaining bigh educational 
standards in the country. The Conunittee are happy to note that 
as a result of the assistance given by the University Grants Com-
mission aDd through the programmes directly sponsored by them, 
the situation with regard to general educational standards in the 
country ha~ improved. The Committee hope that efforts in this 
direction w£ll be continued. 

2.52' The Committee appreciate the steps being taken by Govern-
ment to bring about Qualitative improvement in education. They 
note that in-service training courses like Summer Schools, Seminars, 
Academic Conferences, refresher courses etc., are organi<:ed so as 
to keep the teachers acquainted with the latest developments in 
their respective fieJd] of teaching and in research. 

The Committee, however, feel tltat these programmes and 
schemes sl19uldbe adequately ~xpanded so as to cover the entire 
teaching profession in a phased p~me. 
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2.53. While it is true that it is essentially for the States to provide 
the school buildings, the Committee would like to reiterate the re-
commendation of the Education Commission that larger allocatioD.'1 
should be made for this purpose and the school buildings should 
be !'itandardised so as to reduce their cost of construction. 

2.54. The Committee are unhappy to note that detailed informa-
tion about the extent of deficiency in regard to furniture, library 
books, laboratory equipment, audio-visual aids and other amenities 
and equ;;'pment in educational institutions is not available. The 
Committee cannot over-emphasise the need for providing such 
amenities including play grounds and sports, and housing for the 
teachers, particularly in rural areas, for the educational institutions 
in the interest of effective and good education. The Committee, 
therefore, urge that urgent steps shoL'Ild be taken to assess the 
overall needs of States with regard to educational aids and equip-
ments and a workable plan may be drawn up for meeting these 
deficiencies at the earlist. 

2.55. The Committee' note the difficulties in vocationalisation of 
education, It is rather a costly programme involving considerable 
amount of employment market survey and pilot project work. They, 
however, find that certain pilot projects, which would be launched 
d~'Ting the Fourth Five Year Plan, are being worked out so as to 
discover the cheapest method to tackle the task efficiently. They 
are happy to note that education is being re-organised at the school 
stage so that it is linked up with the needs of the industry. The 
Committee hope that Government would take suitable measures to 
make education employment-oriented so that further addition to 
the already large educated unemployed force in the country is 
checked and yOl'ng men and women are also enabled to get self-
employed. 

2.56. The Committee have perused.tl!ecomments of the Govern-
ment and find that in so far as school teachers are concerned, their 
scales of !lay do not compare favourably with the corresponding 
scales of pay for the equally qualified persons prevalent in industry 
or Government Departments. The Committee feel that in order 
to attract the best persons to the teach:ng profession, the salaries 
of teachers should be fixed keeping in view the concept of a national 
minimum and measures should be taken to improve the economic 
and service conditions of teachers .. 

2,57. The Committee are of the view that in order to bring uni-
formity, model rules regarding the service conditions of teachers 



as well as the non-teaching staff in the Uniyersitics may be framed 
.... early with a view to improve their cc.ndition. 

2.58. From the crmments of the Gove!'nment, the Committee find 
that due to the constraint of economic resources it is difficult to 
achieve the objective of spending six percent of national income, 
ten percent of the expediture in the Central Budget. and ten per-
cent of Plan allocations, on education, unless intensive efforts are 
alao made in this direction by the State Governments and by the 
community through voluntary contributions. However, keeping in 
view the importance of investment in education, the Committee feel 
that the Central Government should allocate more funds for educa-
tion and also lay down priorities for different scheme:i and aspects. 
of education. 

%.59. The Committee have considered the suggestion for makiJag" 
"Education" a Concurrent or Uni.n subject but 'feel that it is not 
practical in the present conditions to make ,jEducation" a ConcUll'-· 
rent or Union Subject. The Committee are of the view that even' 
with the present Constitutional provisions regarding "Education" 
much can be achieved, both qualitatively as well 9.S quantitatively, 
in the field of education with concerted efforts and proper co-ordi-
nation. 

2.60. .l'rom the written comments of the Planning CommissioD~ 
the Committee note that the problems of enrolment of girls and 
children of socially and economically backward communities--where 
the parents find it difficult to support their children unless they 
earn something or help in the family occupation-and their reten-
tion, particularly at the middle stage, will be difficult of solution 
unless there is a substantial improvement in the social and econo-
mic conditions of the backward sections of the society, 

The Committee feel that in order to tackle this situa~ion, special 
attention should be paid by Government to the needs of the back-. 
ward classes, backward States, rural areas and girls education. 
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'(I) PETITION NO. 19 BY SHRI C. K. CHANDRAPP AN, GENJR4.l. 
SECRETARY, ALL INDIA YOUTH FEDERATION AND OTHERS 
REGARDING UNEMPLOYMENT AND OTHER GRIEVANCES OF 

YOUTH; AND 
. (II) PETITION NO· 20 BY SHRI SURENDRA VIKRAM AND 
OTHERS REGARDING DEMANDS OF STUDENTS AND YOUTH. 

3.1. Petition No. 19 (See Appendix III) by Shri C. K. Chandrap-
pan, General Secretary, All India Youth Federation and others was 
presented to Lok Sabha by Shri S. M. Banerjee, M.P., on the 18th 
November, 1969. 

3.2. Petitioll No. 20 (See Appendix IV) by Shri Surendra Vikram 
and others regarding demands of students and youth, was presented 
to Lok Sabha by Shri Rabi Ray, M.P., on the 22nd December, 1969. 

A. Pet:tionets' Grievances and Prayers 
3.3. The petitioners in the aforesaid two petitions had made 

inter-alia the following demands: 
PETITION No. 19 

(i) "Plan policies should be so oriented as to ensure maxi-
mum utilisation of manpower and resources and to this 
end, structural changes in the economy be brought about 
by way of land reforms ensuring land to the tiller, natio-
nalisation of all credit institutions, import-export. trade 
and all heavy industry and State trading in foodgrains 
and industrial raw materials. 

(ii) Steps. should be taken to realise the immediate objective 
of self-reliance and rapid rate of economic dl:velopment 
by (a) stoppage of PL-480 aid and freeze on PL-480 accu-
mulations, (b) moratorium on foreign debt and ban on 
remittances of profits by forei·gn companies, (c) confisca-
tion of black money and gold hoards, (d) take over the 
75 monopoly houses, (e) immediate collection of income-
tax arrears an<i (f) to safeguard peoples' health and bring 
down prices of medicines, nationalisation of drug industry. 

(iii) Promote rural industries and public works programmes 
through cooperatives and provide special assistance fllld 
credit facilities to cooperatives of engineers, other techni-
cal personnel & educated unemployed. 

(iv) Revise the credit policies of na~ionalised banks and other 
credit institutions and provide easy credit to agriculture, 
small scale industry and cooperatives. 
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(v) Enforce the constitutional proVlSlOn for compulsory free 
primary education, allot more funds for an intenSive cam-
paign against illiteracy and give vocation~.l bias to educa-
tion at all levels. 

(vi) Ban closures and retrenchment and introduction of tech-
nological changes which result in unemployment and safe-
guard job security of workers. 

(vii) Immediate measures be adopted to fill up all vacancies in 
Government Departments and other offices and rebx the 
age bar for recruitment, in case of prolonged unemploy-

r', ment. 

(viii) Stop all measures of discrimination against women in 
employment and ensure equal wages for equal work. 

(ix) Ensure job for all able-bodied persons and in case of 
failure to do so, provide unemployment relief to all those 
registered as unemployed with the Employment Ex-
changes. 

(x) Amend the Constitution to ensure voting right at the age 
of 18. 

(xi) Ensure students' participation in all the administrative, 
academic and decision~making bodies of ~he universities 
and guarantee the democratic funtioning of stu,knt uniops 
in all educational institutions." 

.~TION No. 20 

(i) "The present beaurocratic set up in the universities &: 
colleges should be replaced by the joint teachers-students 
administration, which should run the acl~ninistration in 
universities & colleges w;th the active participation of 
Administrative employees and compdscry attendance in 
graduate and post-graduate classes should be abolished 
with a view to establish cordial relations between the 
teachers and the taught andw facilitate stl1dies in a free 
atmosphere. , , . 

(ii) Admission to students to next higher class should remain 
open. 

Indian languages should be the medium of instruction for 
all higher studies & research in all the'tmiversities ::Ind 
other educational institutions." 
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3.4 The petitioners in Petition No. 19 had inter alia prayed that: 
'The Parliament of India may be pleased to take action in 

this behalf in order to enforce what has been solemnly 
resolved in the Preamble of the Constitution to all the 
citizens "Justice, social, economic and political" and 
"equality of status and of opportunity" and also to enforce 
the Fundamental Rights guaranteed under the Consti-
tution, particularly in relation to the Equality of Oppor-
tunity in matters of public employment and to implement 
the Directive Principles of State Policy, with special re-
ference to Article 39 (a) which provides for the right te 
all for "an adequate means of livelihood", (b), (c) and 
(d) which enjoin upon the State to ensure "that the 
ownenhip and control of the material resources of the 
commu::1ity are so distributed as best to subserve the com-
mon good" and "that the operation of the economic system 
does not result in the c:mcentrat:on of wealth and means 
of production to the common detriment" and "That there 
is equal pay for equal work for both men and women", 
and Article 41, which enjoins upon the State" .... to pub-
lic assistance in case of unemployment. ... ". The Par-
liament of India may also be pleased to take action in this 
behalf in order to amend Article 326 to enable younger 
generation to have more voice in deciding the future of 
the country." 

B.-Faeual comments of the Ministries of Finance, Education ... 
Youth Services etc. 

3.5. Petition No. 19 was referr~d to the Ministry of Finance with 
the request to coordinate the comments of the concerned Ministries 
of the Government of India on the various points raised in the peti-
tion, and to furnish a consolidated note for the consideration or the 
Committee. A consolidated note was accordingly received from the 
Ministry of Finance (Department of Economic Affairs) which the 
Committee have perused. 

3.6. Petition No. 20 was referred to the Ministry of Education 
and Youth Service~, the Ministry of Labour, Employment and Reha-
bilitation (Department of Labour and Employment), and the Minis-
try of Law (LegiSlative Department) for furnishing their comments 
on the various points raised in the petition. The comments receiv-
ed from these Ministries have been considered by the Committee. 

3.7. In their' consolidated comments, the Mi.nistry of Finance have 
&tated inter die as follows: 

(1) PLan pOlicies should be so oriented as to ensure maximum uti-
lisation of man power and resources and to th~s end, structural 
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changes in the economy be brought about by way of land rcfornv 
.. ensuring land to the tiner, nationalisatwn of all credit institutions, 

-.,.. impoTt-expQrt trade and all heavy industry and State Tradcng in 
f:;odgrains and industrial raw materials 

(i) Plan policies: "The broad objectives of planning as defined 
in successive Five Year Plans are rapid economic development ac-
companied by continuous progress towards equality and "ocial jus-
tice and the establishment of a social and economic democracy." 

(ii) Land Reforms: "From the very beginning of the planning 
process in the country, land reforms has been given a high priority 
in agricultural planning as the existing antiquated land system was 
inhibiting agricultural production. Closely related to this objective 
was the elimination of all elements of exploitation and social injus-
tice within the agrarian system. The Principle measures adopted 
for securing these objectives have been (a) Abolition of intermedi-

~ ate tenures; (b) Reduction of rents; (c) Security of tenure; (d) Im-
position of ceiling on land holdings and (e) Consolidation of hold-
ings. 

As a result of these measures, intermediary tenures like zamin-
dari have been abolished, legal safeguards for the security of tenure 
and reasonable rents for lease holders and share croppers. have been 
enacted in various States. In almost all.States, legal ceiling on land 
holdings have been imposed. Land to the extent of about cne mil-
lion hectares declares as in excess of ceilings limits has heen taken 
possesion of by Government for settling tenants, uneconomic hoI· 
ders and landless agriculturalists. Progress has been made in the 
implementation of the provisions relating to tenants' right of pur-
chase. As a result, three million tenants, sub-tenants and share 
croppers have acquired ownership of more than 2.8 million hectares 
of land. 

In the field of consolidation of land holdings, as against 3.3 mil-
lion hectares consolidated during the First Plan and 7.5 million hec 
tares during the Second Plan as much as 17.5 million hectares have 
been consolidated since 1961. In the State Plans, the outlay for con-
solidation of holdings would be about Rs. !8.4 crores during the 
Fourth Plan as against Rs. 19.2 crores in the Third Plan. Recently 
all State Govts. and Union Territories have fixed under the Minimum 
Wages Act, 1948, minimum ages for agricultural labour." . 

(iii) Nationalisation of all Credi.t Institutions: "With the recent 
nationalisation of 14 major commercial banks with deposits of Rs. 50 

~ cror~s and above the Government has already taken over direct 
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control over a very large part of the organised credit market in u.e 
country. The Public Sector banks now consist of the State Bank 
of India and its subsidiaries and 14 nationalised banks. These 22 
banks control about 83 per cent of aggregate deposits and credit and 
80 per cent of number of offices. Since the remaining banks, though 
large in number, account only for a small portion of the total de-
posits and credit in the economy, it is felt that their nationalisation 
would involve strain on administrative resources without Ci. commen-
surate gain. N ationalisation has not been extended to foreign banks 
in order to avoid disturbance in an area where the scope of present 
operations and the opening up of new branches are both S'T!Ctly 
limited. 

The Industrial Development Bank of India (IDBI) is a wholly-
owned subsidiary of the Resente Bank of Ir::iia. The major portion 
of the share capital af the Agricultural Refinance Corporation (ARC) 
is owned by the Reserve Bank (Rs. 2.9 crores out of the total paid-
up capital of Rs. 5 crores). 

In the case of the Industrial Finance Co:-poration (lFC) 50 per 
cent of the paid-up capital is owned by the IDBI. The Board of 
Directors is appointed by Government in consultation with the IDBI, 

. In the case of State Financial Corporations, although the ownership 
pattern differs from State to State, since the contribution towards 

.share capital by the general public does not normally exceed 10 per 
cent of the total, the effective control res with the respective State 
Governments. 

/Jthough neither Government nor Reserve Bank hoH any ~hares 
"~ the industrial Credit & Investment Corporation of India, (ICICI) 
which is a public limited company, the Corporation has entered into 
an aCTeement with the Government for prov!ding special loans by 
t~'? Government to the Corporation in virtue of whi~h Government 
,appoints a Director on the Board. The ICICl WQ,ks in close co-
ordination with the IFS and the IDB!. 

Mostoi the term lending institutions are now effectively con-
trolled' by the Central Government either through complete owner-
~hip or through the agency of the Reserve Bank or other nation::lis-

oed instituttons like LIC, as a major partner' in the Share Capital of 
the concerned institutions. To see that its interests are properly 
protected and policies followed the Gov~rnment has also op-pointed 

'its representatives on the direCtorate' of these institutions' in ade-
. quate' number." 
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\_;J~v~\l{/l~~isatjon. of impOTt and exPort trade lmd Stttte Tiad-. 
i~ . ~1,l.. i.ndustrial raw materials: "The policy of the Government IS 
t? . ,Progressively extend the scope of the pub-lic sector ill the import 
ap:~, rxport trade of the country. Two specialised organisations ar:~ 
a.lr,eildy in existence for this purpose, namely, the State Trading Cor-
~~atiQn (STC) and the Minerals and Metals Trading Corporation 
(MMTC) . The main technique followed has been to give a mono-
p'oIy to these organisations in the trade of specified commodities, 
to . the exclu,sion of private agencies and go on adding to the list of 
such commodities. The ultimate object is to take over the bulk of 
the import-expo).1; trade under the direct control of Government. 

. The bulk of Indian import trade is already nationalised. Im-
ports of food, fertiliser and machinery for Government p~Ojects are 
all on Government account. The STC has also been making efforts 
to increase its exports, to find new markets for existing items of 
export and also to find markets for new items of export. During 
1008-69, its exports amounted to Rs. 48.5 crores as again~t Rs. 23.6 
crores in the preceding year. The Corporation has fixed a target of 
Rs. 60 crores export for 1969-70. 

The other two Corporations handling export trade are the Handi-
craft aDd HandIoom Export Corporation and the Indian Motion Pic-
tures Export Corporation, which are both subsidiaries of the STC.!t 

(v) Nationalisatio-n of aZl heavy industries: "The Government 
owns by far the bulk of steel producing capacity and with the com-
pletion of Bokaro, it will occupy an over-whelmingly commanding 
position in regard to the total supply of steel in the economy. The 
Government of India also has the largest complexes for the manu-
facture of heavy engineering and electrical equipment at Ranchi, 
BhOpal, Hyderabad and Hardwar. While all heavy industries are 
not nationalised, there is increasing participation by Government. 
It is proposed to set up two aluminium plants at Korba and Koyna 
in the public sector, and after these units are in production, the 
Government would control around 50 per cent of the total capacity 
for the manufacture of aluminium. Electricity generation is now 
approved entir-ely in the public sector." 

(vi) State Trading in Foodgrai1l.S: "In the matter of procure-
ment and distribution of foodgrains m the country, Food Corpora..: 
tion of India, State Governments and Co-operative Agencies are 
playing a notable role. The progress of State Trading in foodgrains 
can be judged from the fact that as against public procurement of 
only 0.54 million tonnes in 1961 as much as 4.47 million tonnes have 



been procured in 1967. In 1968, the procurement level is estimated 
to have gone up further to 6.6 million tonnes. Distribution of food-
grains through public channels increased from 10 million tonnes ill 
1965 to as much as 14 million tonnes in 1966 and was 13 millioR 
tonnes in 1967. During these years of scarcity, public distributioa 
()f foodgrains amounted to as much as half-the marketable surplus 
of foodgrains in the country as normally only 113rd of the total 
domestic output is marketed by the farmers. During 1968, distribu-
tion of foodgrains through public agencies amounted to 10.5 million 
tonnes. 

The Food Corporation of India was set up on 1st January, 1965. 
In a short space of about 5 years it has expanded its activities both 
in terms of area operation and volume of purchases and sales. The 
total purchases and sales turnover has increased from Rs. 289 crores 
in 1965-66 to Rs. 1200 crores in the year 196&-69 and is likely to be 
around Rs. 1000 crores during the current financial year. With the 
transfer of executive functions of the Food Department from the 
current financial year, it has become the sole purchast and sale 
agents of the Central Government. 

The intensification of procurement of foodgrains w~th a view to 
ensuring proper public distribution and building up of a sizeable 
buffer stock has been one of the main plans of Government's food 
policy. Complete nationalisation of foodgrains trade involves large 
scale financing by Government and would also require a huge ad-
ministrative machinery for implementation, and enforcement is 
practicable only over a period of time. With imports of foodgrains 
on Government account, establishment of an extended system of 
internal procurement and public distribution and the policy of 
building up of sizeable buffer stocks Government has already ac-
quired a position of strength in the foodgrains trade. The roll of 
the public sector agencies like the Food Corporation, the State Gov-
ernments, and Co-operatives is expected to increase further in the 
coming years." 

(II) Steps shou.ld be taken to realise the immediate objective of 
self-reliance and rapid rate of economic development by (a) stop­
page of PL-480 aid and freeze on PL-480 accu.mulations, (b) mo~a­
torium on foreign debt and ban on remittances of profits by foretgn 
companies, (c) confiscation of black money and gold hoards, (d) 
take over the 75 monopoly houses, (e) immediate coUection of 
income-U! x arrears and (f) to safeguard people's health and bring 

dOW11 prices 01 medicines, nationalisation of drug industry. 
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(i) Stoppage of PL-480 aid and freeze on PL-480 accumula­
~,: Foodgrains, cotton, soyabeen oil and tallow are thtt import- . 
.a.n,t, commodities imported under ~ arrangements. Food im-
pPr,ts have been necessary as the internal production has been fall-
ing short of required consumption. A part of imports is also utilis-
ed as buffer stocks to even out the fluctuation in internal productioa 
ffOm year to year and stop further imports in future with self-
eonfidence. The draft of the Fourth Plan aims at doing away witll 
the concessional import of foodgrains at the end of 1970-71. 

Except in the long staple cotton which will continue to be im-
ported for some time more, the aim is to ensure that imports of other 
agricultural commodities should be reduced as soon as possible. 
Dependence on foreign aid will be greatly reduced in the course of 
4th Plan. It is planned to do away with PL-480 imports at the end 
o! the next 2 years. 

, . An u.s. Rupee funds are currently invested in the special secu-, 
rities of the Government of India and are in that sense already 
frozen. Moreover, funds are released for U.S. uses after consulta-
tiOn with the Government of India and the amount so released are 
shown in the budget on the expenditure side." 

(ii) Moratorium on foreign debt: "In the earlier years aid was 
generally available to this country on relatively hard terms. In 
mote recent years aid has been generally available to developing 
countries on softer terms. However, the earlier hard loans have 
cast a heavy burden on India. Since it is generally recognised that 
for development efforts, there will have to be an inflow of capital 
from the developed countries, it becomes important to see that the 
net inflow is not unduly impaired by the outflow on account of debt 
servicing. It is in this context of the need to improve our total ex-
ternal resources, that the Consortium countries under the leader-
ship of the World Bank considered debt relief, as 3 form of deve-
lopment aid. 

·".'As a result, the Consortium members have given debt relief D:t. 
an amount of $ 34.4 million for 1966-67, $ 63.2 million for 1967-68, 
$101.4 million for 1968-69 and $ 105.3 million for the current year. 

: India has held a clean record of honouring all her external debt 
'Obligations and the debt servicing has been treated by us as a first 
charge on our export earnings. While bilateral action for easing 
the burden of debt servicing is considered appropriate, unilateral 
action is not. 



;)'dH)"B'an ~1; rcmi~tances o~' pl~ofits by foreign cOfnpamei!'1 
"riidi~ls'pOh~J towards foreign inve$tment is. mainly guided. by ~' 
folid~g ,: st~tement made by tile Prime Minister Nehni on 6th' 
A~ri111949: 

I:. 

('.J 

'Eo reign interests would be permitted to earn profitii, sUbiecf 
only to regulations common to all. We do not foresee ~~l 
difficulty in continUing the existing facilities for remit:: 
tances of profits and Government have no intention . to 

, place any restriction on withdrawal on foqreign capital , 
investment, but remittance facilities would naturalJ,y 
depend on foreign exchange considerations.' 

In pursuance of the above policy the aim is to 'enstU'e that the. 
foreign investment, the terms on which it comeS ifi, fit according 
to the priorities in the Five Year Plans, each case being considered. 
en its merits. 

. VlhiIe considering cases of fresh foreign capital participation iii 
new indian Joint Stock Companies it is usually seen that the majot 
interest in ownership and effective control of the undertakin~ 
should, be in Indian hands. 

The to'tal remittances on account of dividends and royalties 
payments in recent years were as under:-

~!"idf=pds 
RoyaltieS 

($ minions) 
1966-67 1967-68 1968-69 

37 

7 

39 

6 

However, the following measures have been taken to reduce the-
~ of funds on account of remittances of profits, dividendS etc 

'(i) Foreign firms and companies proposing to establish flf!!I1i 
branches in India have been asked through a Press Note 
issued on the 1st March, 1969 by the Reserve Bank ot 
India, Bombay' to obtain Reserve Bank's prior approvif 
before establishing a new Branch itt India .. 

(If) Every opportunity is being taken to introduce aDd. 
increase the Indian partiCipation in foreign subsidiaries. 
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(iii) Under Section 18A of the Foreign Exchange RegulatiWl 
Act, 1947 which came into effect on 1st April, 1965, foreign 
controlled companies are prohibited from acting as techni-
cal or management advisers or agents in India of any 
person, company or firm in the trading or commercial 
transactions thereof except with the general or special 
permission of the Central Government or the Reserve 
Bank of India. 

(iv) While considering cases of fresh foreign capital partici-
pation in new Indian Joint Stock Companies, Govern-
ment's normal policy is that major interest and effective 
control of the undertakings should be in Indian hands. 
Proposals for- majority foreign capital participation in 
new enterprises are considered only in certain exceptional 
circumstances and limited areas. 

(v) As a rule, payments of royalty and technical know-how 
fees by wholly owned foreign companies working in India 
to their principals abroad are not allowed. If such pay-
ments are at all allowed in the case of subsidiaries of 
foreign companies, the rates are generally lower than in 
the case of Indian majority concerns making royalty 
payments in similar circumstances. 

(vi) The other important measures to reduce the outgo of 
foreign exchange on account of royalty payments are as 
under:-

(a) Greater stress is laid on research and development 
within the country and Indian consultancy services are 
encouraged. 

(b) Collaboration agreements, if found justified, are now 
normally allowed for a period of 5 years only, and 
extensions are agreed to only in exceptional circum-
stances. 

The policy towards foreign capital is reviewed firm time to time 
according to the exigencies of the situation" 

(iv) Confiscation of Black money: "Black money is the result of 
tax evasion in the past and on account of several factors such as 
degree of controls in the economy, the extent of inflationary 
pressures, shortages of domestic or of imported goods etc. It is 
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very difficult to identify black money and distinguish it from legiti-
mate money, as it is held not only in the form of a cash but also in 
such other assets as bullion, lands and buildings and commodities 
of various kinds. The effective answer to the problem of unearth-
ing black money lies in checking tax evasion. Among the various 
measures taken by Government to detect unaccounted money in the 
last few years mention may be made of the two voluntary dis-
closures scheme introduced in 1965 and the concealed income 
detected as a result of Department efforts. Concealed income 
detected by the Department amounted to Rs. 20.76 crores in 1965-66, 
Rs. 32.92 crores in 1966-67, and Rs. 37.72 crores in 1967-68. Incomes 
disclosed under the two voluntary schemes introduced in 1965 
aggregate Rs. 197 crores. Besides, there is unaccounted monev 
voluntarily disclosed every year by assessees in view of deterrent 
penalty provisions; this amounted to Rs. 42 crores between 1-4-1964 
and 31-3-1968. Further, various legislatiVe measures especially in 
respect of tax laws, imposing deterrent . punishment and penalties 
have been enacted to check tax evasion. Tax administration has. 
been strengthened to tackle the problem more effectively by detect-
ing the cases of evasion and concealment. 

The following figures indicate the concealed income detected as 
a result of the Department's effortl'l:-

1 965-6ci 1966-67 1967-68 
-- ---

No. of cases in which concealment was detected 24'165 29,294 31,509 

Amount of concealed iacome involved (in crores 
ofRs.) . 20·76 32·92 37'72 

Tax thereon (in crores) 7·60 11·53 17· 31 

Penalty levied (in crores) 4'59 7·59 9·92' 

(v) Confiscation of Gold Hoards: "Gold hoarding in India is 
an old habit which has come down the centuries. With adequate 
alternative and profitable avenues of investment, commercialisation 
of agriculture, the spread of banking habit and monetisation ot the 
economy, gold hoarding would be discouraged. With stringent 
measures taken for checking tax evasion, gold hoarding will also 
be discouraged to a large extent by people who find it a profitable 
investment for the unaccounted money in their possession. Gold 
control Act enacted by the Central Government is also expected to 

check the habit 'Of gold hoarding in the country." 



(vi) Take over the 75 monopoly houses: "In order to prevent 
the growth of monopolies the Government appointed in April, 1964 
the Monopolies Inquiry Commission which in its report submitted 
'On 31st October, 1965, has recommended among other things, the 
setting up of a Monopolies and Restrictive Practices Commission. 
In pursuance of this recommendation, a Bill to that effect had been 
passed by Parliament. A permanent Statutory Commission to 
Control monopolistic and restrictive trade practices is· to be set up 
whose main functions would be as under: 

(i) Regulating expansions, mergers and amalgamations and 
appointment of directors in respect of "dominant under-
takings" having assets of Rs. 1 crore and more and of 
undertakings having assets of not less than Rs. 20 crores 
in value. 

(ii) Regulating the starting of new undertakings which would 
become inter-connected undertakings of such existing 
udertakings the total assets of which exceed Rs. 20 crores. 

(iii) Control over and prohibition and monopolistic and res-
trictive trade practices as are found to be prejudicial to 
public interest. 

The system of management of companies by managing agents/ 
Secretaries/treasurers has been abolished w.e.f. April, 1970. Gov-
ernment is also engaged in a review of its industrial licensing 
policy in the light of the recommendation of the Industrial Licensing 
Policy Enquiry Committee." 

(vii) Immedia:te collection oj income tax arrears: "The income 
tax arrears outstanding as on 30-6-1969 amounted to Rs. 554 crores. 
The reasons for the increase in income tax arrears are that the 
number of assessments and the amount of tax demanded have 
increased considerably as a result of which certain amount of 
increase in arrears of tax has become inevitable. Further, there is 
a certain amount of hard core in the figure of arrears of tax which 
is irrecoverahle and that goes on increasing till such amount is 
written off as irrecoverable. Recovery steps are usually protracted 
for various reasons, including civil litigation, writ petitions and 
other steps taken by realcitrant assesses. The irrecoverable 
amounts include also the arrears due from assessees who have 
migrated to Pakistan and these demands are being carried over in 



the ineffective portion of our registers in the hope that these statis-
tics may be required for negotiations with the Government of 
Pakistan. 

The department has taken various administrative, legal and exe-
cutive measures for early realisation cf income tax arrears. As a 
result of the concerted measures taken by the Department the 
collections out of arrear demands in the year 1969 (upto 31-8-1969) 
was Rs. 65.05 croTes as compared to the collections of Rs. 49.33' 
crores during the corresponding period of the year 1968." 

(viii) To sa,feguard people's health, and bring down prices of 
medicines, nationalisation of drug industry: "There is a Central 
drugs control organization, with zonal offices, to check on the quality 
of drugs imported into the country, and to lay down standard for 
drugs indigenously manufactured and to explore the possibilities of 
manufacturing drugs indigenously which are at present imported. 
To check profiteering and black marketing in drugs and medicines 
the Drugs Prices (Display and Control) Order, 1966 has been pNt-
mulgated under which chemists and druggists are to display the 
prices at which they sell drugs and medicines in retail. 

One of the main objectives of the Government policy is to make 
available life saving drugs like antibiotics to the community at 
reasonable price. In pursuance of this objective Government has 
set up Hindustan Antibiotics Ltdfifi Pimpri to produce Penicillin. 
this factory has since been expanded and is also producing Strep-
tomycin and other new antibiotics. 

Indian Drugs and Pharmaceuticals is another Company whic!t 
was registered in April 1961 to set up three drugs and surgical 
instruments projects., viz, Antibiotics, (Rishikesh), Synthetic Drugs 
(Hyderabad) and Surgical Instruments, (Madras) under the Indo-
Soviet Credit Agreement, 1959. All the three plants have gOM 
into production." 

(III) Promote rural industries and public works programmes 
through cooperatives and provide special assistance and credit 
facilities to eooperatives of engineers, other technical personnel 
and educated unemployed. 

(i) Promotion of 'rural industry and public works through cO-
operatives: "One of the main objectives of planning has been to 
reduce the pressure of population on land through developing a 
net work of rural industries, so that it would provide an avenue for 
excess labour released from the land to be absorbed and also add 
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to the incomes of the rural people. A number of village industries 
3uCh as ~adi, handlooms, sericulture, coir, processing of the 
cereals, leather, oil seeds crushing etc. have been given assistance 
during the Five Year Plans. For the growth of small industry to 
produce quality goods in rural and semi-urban areas, assistance in 
different forms such as Industrial Extension Services, factory 
accommodation, training facilities, etc., have been progressively 
enlarged over the last three Five Year Plans. Besides, under a 
special programme 49 Rural Industries Projects were started during 
1962--1965. The contents of the programme mainly comprise of pro-
motional activities such as development of skills through training 
in improved methods and techniques of production, provision of 
common facilities services, assistance in marketing, guidance in 
technical and technological matters and provision of extension ser-
vices and financial assistance etc. As far as possible these activities 
are channelled through cooperatives. Considerable progress has 
been made in terms of physical achievements in the project areas. 
By the end of March 1969 about 25 thousand industrial units were 
provided financial and technical assistance in the project areas. Of 
these more than 11 thousand units were newly set up. 

A net investment of Rs. 1105 lakhs has been made in both the 
existing and new industrial units, of this Rs. 515 lakhs represent 
the amount founded by the entrepreneurs and cooperatives from their 
own resources. The annual level of production of industrial units 
which was Rs. 89 lakhs in 1964-65 rose to Rs. 1,000 lakhs in 1968-69. 
It is estimated that through these industrial units employment 
opportunities hav:e been created for 95 thousand persons. Skills 
have been created of upgraded through 400 odd training schemes 
opening better. employment avenues for 32 thQusand persons. The 
"Services" and "Assembly" types of cooperatives organisation are 
found to be more suitable in meeting the needs of the artisans and 
marketing the goods produced. Facilities of modem machinery 
and services have been made available to nearly 65 thousand small 
entrepreneurs and artisans during the last 5 years through the 
common facility centres. 

A small nucleus organisation has also been set up at the Centre 
for ensuring coordinated implementation of the programme for the 
promotion ·of these cooperatives. Recently it has been decided by 
the Reserve Bank to advance loans to the State Cooperative Banks 
for financing 22 broad grQups of small industries in the Cooperative 
Sec~r, includiI1.g tanning and flaying, leather goods, general engi-
~eering, handicrafts, etc. 
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The State Bank of India has also introduced a special liberalised 
scheme for financing of industrial units in rural Industries ProjeCt 
areas. Under this scheme, under which clean cash credit 'to the-
extent of Rs. 5,000 would be provided to artisans or small units m 
the project areas. Larger amount can be advanced under normal 
schemes of the State Bank of India." 

(ii) Provide special assistance and credit facilities tocoopera­
tives of engineers, other technical personnel and educated 
unemployed: "In order to create additional employment opportunities 
for engineers and other technical personnels, Government initiated 
a set of measures in May, 1968. One of the measures approved for 
the creation of additional employment opportunities for engineers 
seeks to set up cooperatives for undertaking construction work or 
for setting up repair and servicing facility for agricultural IIlQChines 
in rural areas. In pursuance of this, following State Governments 
have taken steps to encourage formation of cooperative assistance 
for construction work: (a) The Government of Assam have formu-
lated a scheme for financial assistance to unemployed engineers! 
technol?gists and have approached the National Small Industries 
Corporation for reduction in the earnest money to be paid for 
obtaining machinery on hire purchase basis. (b) In Andhra Pradesh 
a scheme 1:0' give orientation training to engineers and to take 
them on study tours to enable them to select a suitable industry 
and set up with assistance from the State Bank of India, is being 
implemented. (c) In Rajasthan the State Bank of India and State 
Financial Corporation are implementing a scheme to assist crafts-
men. (d) In Maharashtra the Industrial Corporation have launched, 
on a pilot basis, a "own your own industry scheme for technicians" 
under which technicians are allotted built-up sheds on hire pur-
chase basis on easy terms. .A$istance is also offered for obtaining 
machinery on hire-purchase' basis and for obtaining Finance. (e) 
In Delhi, a special training course of four months duration for engi-
neers in the setting up and management of small scale industries 
was conducted at the small scale Industries Services Institute at 
Okhla during 1968-69. 58 engineers attended to course. 
(f) In Pondicherry, an Engineers Industrial Cooperative to manu-
facture agricultural implements has heen set up by unemployed 
engineers. A shed in the Industrial Estate has been allotted to the 
Cooperative. (g) In Mysore, engmeers registerin~ as Class nl con-
tractors are exempted from production of certificate of experience. 
Concessions such as waiver of Earnest Money Deposists and prefer-
ence in regard to rates are also being given. (h) West Bengal have 
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ficided to enlist' unemployed engineers as contractors on a liberal 
and priority basis. The Government of (i) Mabarashtra propose to 
grant direct registration as '0' and 'E' class contractors to graduates 
and diploma holders in civil engineering anti to exempt them from 
payment of earnest money. (j) In Kerala and Bihar Cooperatives of 
engineers to take up government work have been started and the 
question of granting them concessions is under the consideration of 
these Governments. 

A model scheme for providing financial assistance to enlCineers 
wishing to set up small scale industries has been formulated L.; the 
Ministry of Intlustrial Development, Internal Trade and Company 
Aftairs and circulated to the State Governments for consideration 
ami inclusion in the State Plans. Under this Scheme an Industrial 
u:ilit to be started by eligible persons may take the form of pr0-
prietorship, partnership, private limited company, or an industrial 
cooperative. Preference is, however, to be given to Industrial Co-
operatives of eligible persons. In addition, a scheme for encourag-
ing utilisation (ff the services of qualified engineers/technicians as 
_nagers/Secretaries of selected Industrial Cooperatives has also 
been circulated to the State Governments. 

As for providing credit to the needy, the State Bank of India are' 
operating a scheme to provide financial assistance to qualified en-
terpreneurs. The amount available under the scheme is Rs. 2 lakhs 
against the security of the assets proposed to be acquired. Where 
more than one qualified person is associated with the project, up tG 
&. 3 lakhs can be sanctioned at the Bank's discretion!' 

(-IV) Revise the credit policies of nationalised banks and other cre­
dit institutions and prOvide easy credit to agricultu1'e, small 
scale industry and cooperatives. 

"One of the important aims of the nationalisation of 14 major 
banks is to provide easy credit to a.griculturists and other weaker 
sectiollS of the comml,lnity. The broad policy guide lines were set 
out by t~ Prime Minister on the eve of the Nationali:-ation of 
banks and later in her meeting with the Custodians of Banks on 
September 30, 1969. The main objective of the new credit policy 
is to. achieve a widt;r diftusion of credit and provide easy assistance 
to, priority sectors such as agriculture, small-!;cale industry coopera-
tiYes. At the same time, the legitimate credit needs of the big in-
dustry and trade would be safeguarded. In order to encourage 
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banks to lend to small entrepreneurs, including engineers, the Gov-
ernment is contemplating introducing a comprehensive scheme of 
insurance to cover the credit risks involved in granting loans to 
various categories of small borrowers in lieu of the present credit 
guarantee scheme which provides a cover only for loans to small-
scale industries. 

The Co-operative system has increased short and medium term 
credit from about Rs. 202 crores in 1960-61 to about Rs. 400 crores 
in 1967-68. It is aimed to reach a target of Rs. 750 crores during 
1973-74. 

The Study Group of the National Credit Council on Organisa-
tional Framework of Implementation of Social Objectives has also 
·recommended that increased credit should flow from commercial 
banks through· co-operatives to the agriculturists and that there 
should be coordination between commercial and cooperatives banks." 

(V) EnfOrce the constitutional provision for compulsory free pri­
mary education, allot more funds for an incentive campaign 
against illiteracy and give vocational bias to education at all 
levels. 

(i) "Free SchOol Education: All education is frae in Jammu and 
Kashmir and in Nagaland. Facilities for free primary education 
(classes I-V) exist in all the States except in some special schools 
and some schools in the urban areas of West· Bengal. Even in West 
Bengal, the Education Policy Statement of the present Government 
stipUlates that 'Elementary Education' up to Class VIII should im-
mediately be declared· free throughout the State from the beginning 
of the next academic session. 

Education in the middle schools (Classes VI-VII/VII is free for 
boys and girls in. Andhra Pradesh, Gujarat, Haryana, Kerala, Madh-
ya Pradesh, Maharashtra, Mysore, Punjab, Rajasthan and Tamil 
Nadu. In Assam there is no scheme of free education for boys or 
girls at the middle stage. Education at middle stage is already free 
for girls in Bihar, Orissa, Uttar Pradesh and West Bengal. 

(ii) Compulsory Free Primary Education: All State Governments 
have enacted compulsory education Acts. There, has been phenomi-
rial increase in the number of school going children since the com-
mencement of planning in India. As a result of various efforts to 
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promote universal education in the country the growth in enrolment 
Of children in the schools has increased as shown below:-

Age-group 1951 1969 (likely) 
----------------------------

6-11 

'11-14 

about 192 lakhs or 
about 43 percent of 
age group. 
about 31 lakhs or 
about 13 percent of 
the age group 

about 560 lakhsor 
about 78 percent of 
the age group. 
about 127 lakhs or 
about 33 percent of 
the age group. 

Introduction of free primary education upto the age of 14 is pd-
-marily the concern of State Governments. 

In the Fourth Plan priority will be given to the expansion of ele-
mentary -education and the emphasis will be on the provision of faci-
lities for backward community and for girls. The recommendations of 
the Education Commission (1964-66) form the basis of National Po-
licy on Education and provide the framework for the programmes in 
the 4th Plan. During the 4th Plan period, the total enrolement in 
classes 1 to 5, will increase by 123 lakhs from 560 lakhs to 683 lakhs 
(84.9 per cent of the corresponding age group). In classes VI to 
VIII, the enrolment will increase by 57 lakhs from 127 lakhs to 184 
lakhs (42.1 per cent of the corresponding age group). 

In addition to increasing sizeable number of school going children, 
the 4th Plan gives importance to spread of literacy among adults, 
through mobilisation of voluntary efforts and local community re-
Sources. Adult education will continue to be an integral part of the 
Community Development Programme. It is also proposed to set up a 
National Board on Adult Education to advise Government on the 
development programmes and for enlisting the cooperation of all the 
interests concerned under different agencies involved. A prOvision of 
Rs. 802 crotes (Rs. 543 crores will be in the State Sector and Rs. 259 
crores in the Centre Sector) has been made in the 4th Plan for edu-
cation development in addition to an average annual non-plan expen-
diture of Rs. 550 crores. Of the Plan outlay. 

(iii) Vocational bias to Education: A major task in the field of 
post-elementary education is to provide a large variety of vocational 
courses for children who do not intend to continue their education 
beyond the elementary stage. These courses have to be of varying 
durations depending upon the trades and vocations proposed to-be 
learnt. To prepare students to take up an employment after the se-
condary stage, a number of vocational courses are being provided in 
htdustrial training institutes, poly-technic schools, schools for nursing 
~d ~gricu1tural. schools. 
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As attention given so far to vocational eciualtion has been inade-
quate, other major programmes in the field of edueation in the 4th 
Plan include the diversification and re-organisation of diploma CO\lr-
ses & vocationalisation of secondary education. Emphasis is given f~r 
consolidation of technical education and its closer linkage with ~e 
n~ds of industry and its orientation towards self-employment. Poly-
technics will be brought into close relationship with industry to c~­
duct cooperative programmes of training for technicians in selected 
fields; programmes for diversification of subjects such as automobile 
engineering, refrigeration, fisheries, technology, chemical manufac-
tures, etc. according to regional requirements will receive priority 

A Stu.dy Group on vocationalisation of education at the schQOl 
stage have been set up to go deeper into the question of types of vo-
cational courses, modification of general education up to XI or XU, 
to promote attitudes relevant to employment orientation, training for 
selfempioyment, training for school drop-outs especially in ~ lNJe 
group 12-24 and other concerned problems. The subjects which will 
r,eceive marked attention are:-

Introduction of work experience in schools-both agricultural 
and industrial. 

Vocational courses in Agriculture at the school stage. 

Vocational courses in industrial fields at the school stage (this 
will include polytechniCS junior technical schools, ITI'IS 
etc.) 

Vocational courses in all other fields; commercial and secre-
tariat, health and medicine; education, home managements, 
arts and craft etc. It will also deal with the problem of v0-

cational guidance. 

Regional Plans and Pilot Projects and administrative machineJY 
including evaluation." 

(VI) Ban Cl.oSUTe3 and retrenchment and introduction of technologicel 
changes which result in unemployment and safeguard job security Of 

workers 

"There iSi no law in force which enables Government to ban re-
trenchment and closures. Government haVe, however, statutorily 
imposed certain obligations on the employers before th~ can re-
trench workers or close their establishments. These obligations are 



71 

eontained in Chapter VA of the Industrial Disputes Act, 1947. Thesie 
obligations relate to payment of compensation to workers on account 
of retrenchment and closure. It also lays down the conditions pre-
cedent to retrenchment procedure for retrenchment and re-employ-
ment of retrenched workmen. The compensation is fifteen days' 
average pay for every completed year of service. The compensation 
is limited ·to three months average pay where the closure is due to 
reasons beyond the control of the employer. 

The employer has the right to close down his business and also to 
determine the labour force to be employed. While reasonable res-
trictions have been placed on these rights, it is doubtful whether 
Government can totally ban closures and retrenchment. 

The Commission of Inquiry on Job Security in Oil Companies 
(including Refineries), also known as the Gokhle CommiSSion, has, 
however, suggested (while dealing with job security in oril compa-
nies) that Government should consider whether the Model Agree-
ment on rationalisation evolved by the Indian Labour Conference in 
1957 should, modified as necessary to suit subsequent technological 
changes, be incorporated in a Statute on all-India basis. This is 
under examination. 

Under the Industrial Disputes Act, Industrial disputes relating to 
the termination of service of any workmanlworkmen by way of dis-
missal, discharge, retrenchment, etc. can be rai:ed. Section 2A of 
the I. D. Act also provided for individual workman to raise industrial 
disputes in respect of their discharge, dismissal, retrenchment or ter-
mination of service. A Bill is also before Parliament providing for 
the Industrial Tribunals and Labour Courts, to Whom a dispute has 
been refered for adjudication, to function as a court of appeal on the 
findings of the domestic enquiry by the employer, on the basis of 
material or record." 

(VII) Immediate measures be adopted to jill 'Up all vfJCancies in Govt. 
Departments and other offices and relax the age bar for recruitment 

in case of prolonged unemployment 

In the list of measures approved by Government for the creation 
of additional employment opportunities for Engineers, it is provided 
that the vacant posts may be filled rapidly, recruitment procedure 
and prescribed qualifications being modified wherever possible. The 
general ban on the" filling of vacant technical posts may be lifted. 
Central Ministries have reported that they are IDUng up vacant tech-
nical posts accordingly. 
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Creation of more employment opportunities is one of the major 
objectives of the Fourth Plan. The greater self-reliance now attaiJl-
ed in indigenous manufacture of plant and equipment, coupled witllt 
the increased investment contemplated in the Fourth Plan with the 
resumption of industrial growth would pave the way for fuller em-
ployment as well as wider job opportunities throughout the country. 
The new directions in the provision of credit facilities by the na-
tionalised major banks to small farmers and traders, entrepreneurii, 
self-employed and educated unemployed would also help in increas-
ing production and generating further employment." 

(VIII) Stop aU measures of discrimination against women in employ­
ment and ensure equal wages for equal work 

"The question of discrimination between men and women in re-
gard to fixation of minimum wages came up for discussion in the Se-
venth Meeting of the Minimum Wages (Central) Advisory Board 
held on the 26th December, 1967. The Board was of the view, 'that 
there should be no discrimination between men and women on 
grounds of sex and that work of equal value should be rewarded in 
the same manner. If there are any instances af discrimination, every 
effort should be made to eliminate such differences. The State Gov-
ernmentslUnion Territories were requested to eliminate the differ-
ences, if any, in the wages of men and women as recommended by 
the Board. 

There is no discrimination against the employment of women, 
but there are certain restrictions regarding employment of women. 
during night under the Factories Act 1948, the Plantations Labour 
Act 1951 and the Mines Act 1952. The normal restrictions are that 
women will not be employed between the hours of 7 P. M. and 6 
A.M. These working hours can be relaxed to some extent, but no 
3uch variation shall authorise the employment of any woman in 
factories and mines lbetween the hours of 10 P.M. and 5 A.M. In 
this connection, attention is also invited to the following recom-
'1endations of the National Commission on Labour:-

"215. The right of a woman to employment should in way 
be considered subordinate or secondary to that of a man. 
The necessary training facilities should be createdlaugmen-
ted. Vocational guidance programmes will serve a useful 
purpose in giving required information to women. It will 
be desirable to give preference to women for training in 
those trades and occupations for which they have special 
aptitude.' 



73 

'217. (a) Women will have to be absorbed more and more fa 
skilled categories of work to make their employment more 
economic to the employer (b) With proper skill generation 
and rational distribution of Women labour force as a part 
of social and economic planning, it should be possible for 
an employer to follow a non-discriminatory policy in em-
ploying women." 

(IX) Ensure job for all able-bodied and in case of failure to do 80. 
provide unemployment relief to Q-ZZ those registered as unem­
ployed with the Employment Exchange. 

"Creation of more and more employment opportunities has 
been one of the major objectives of India's Five Year Plans 
of Economic Development and continuous efforts made since 
1951, have already resulted in a substantial increase in the 
job opportunities. However, the faster growth of Labour 
Force and the limited financial resources at disposal of the 
Government have stood in the way and the additional em-
ployment opportunities created have failed to eradicate un-
employment completely. 

According to an earlier estimate made by the Planning Com-
mission 31.5 million jobs (9 million in agriculture and 22.5-
million in non-agriculture) had been created during the 
period 1951-66 as against a total labour force growth of 
38 million during the same period. Since doubts have been 
cast on the above estimates the Planning Commission haa 
set up a Committee of Experts to enquire into the estimates 
of employment and unemployment worked out in the pre-
vious Plans and the data and methodology used in arriving 
at them and to advise the Planning Commission on the va-
rious connected issues and in particular the alternative me-
thods of analysis and computation. The work of the Com-
mittee i! in progress. 

A major objective of the Fourth PLln is to create employment 
opportunities in the rural and urban sectors on an increased scale. 
The increasing tempo of industrial and agricultural development is· 
also likely to generait! a large amount of employment opportunities 
for various categories of job-seekers. Non-farm employment is 
expected to grow at a faster rate. The accelerated growth of orga-
nised mining and manufacturing, the encouragement of ancilliary 
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and small scale industries, continued assistance to village and 
house-hold industries greater provision for rural electrification and 
wide spread development of repair and maintenance services, the 
rising level of construc.tion activity, the increased provision for 
building infra-structure of communications, transport and power and 
expansion of training facilities will all contribute to rising opportu-
nities for direct employment including self-employment. 

In order to giving a fillip to the generation of employment oppor-
tunities in the Fourth Plan, the Planning Commission had convened 
a meeting of the Central Ministries in July, 1969. In the light of th.e 
suggestions made in that meeting the Planning Commission address-
ed the Central Ministries and the State GovernmentslUnion Terri-
tories to take effective steps to remove any restrictive poliCies which 
prevent growth of employment, to give employment orientation to 
the programmes to be taken up in the Fourth Plan, to lay emphasilJ 
on promotion of medium and small industries and on adoption of 
appropriate labour intensive technology. 

The Government is making all possible efforts to create more 
employment opportunities to absorb the unemployed labour force. 
Due to the limitation of the resources and the vastness of the prob-
lem. however, the realisation of the objectives of providing rapid 
increase in employment (or achieving full employment) can only be 
a gradual process and has to be a part of long term perspective of 
development. The principal means of enlarging employment oppor-
tunities is to get the economy move as fast as possible with the 
maximum dispersal of productive activity through the country. 

As regards provisions of unemployment relief to all those unem-
ployed registered with Employment Exchanges, all unemployed per-
sons are not registered with them because of registration being 
voluntary. On the other hand quite a proportion of those register-
ed with the Employment Exchanges are already employed and are 
seeking better employment. According to a recent survey 42.3 per 
cent of the registrants were already employed and 7.06 per cent 
were students. 

Even if we are able to have reliable estimates about unemploy-
ment and of the number of employed registered with Employment 
Exchanges, it may not be possible to embark upon a programme of 
payment of allowance to all unemployed persons (whether registered 
with the Employment Exchanges or not) because of the slender 
financial resources at the country's command and more pressing 
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needs of the society. In fact the conditions in India (where a large 
number are joining the labour market every year as a result of 
faster growth of labour force) are different from those in developed 
eountries where the aim is to provide unemployment insurance for 
tbe entire working population. A proposal to have a kind of selec-
tive unemployment insurance for workers who are members of 
Employees' Provident Fund and the Coal Mines Provident Fund is, 
however, under consideration. The idea is to cover persons who are 
.employed but are rendered unemployed for short periods." 

(X) Amend the Constitution to ensure voting right at the age of 18 

"It may not be desirable to accept the suggestion to lower the 
,age of registration of voters from 21 to 18 for the following reasons:-

(j) India has the world's largest electorate with a figure of 
over 250 million voters and the addition to teenage voters 
may add a few millions more with resultant responsibili-
ties. It is observed from press reports that the Chief 
Election Commissioner made a casual reference to this 
subject and remarked that sober decision would be diffi-
cult f(fr boys and girls on the principles and policies of 
different parties in the country. It is not at all desirable 
to involve adolescents in active politiCS. While there is a 
move to increase the marriage-able age, it is not reason-
able to expect boys and girls under 21 to develop maturity 
intellectually or politically to take part in elections .... 

(iD From the various statutory provisions, it would be evident 
that law itself has recognised in certain cases the age of 
21 as the age of majority and all these cases in which this 
higher age of 21 rather than 18 is insisted upon are cases 
which would call for a greater degree of mental develop-
ment on the part of the individual concerned. When 
it has been considered necessary to stipulate 21 years as 
the age of majority in these cases, there is much greater 
justification to have such a reqUirement in respect of per-
sons who will be called upon to exercise a great deal of 
maturity, understanding and comprehension as is the case 
with the voters who choose their representatives to be in 
charge of the governance of the country. It cannot be 
argued that the degree of maturity that is reqUired to 
know the intricacies involved in the political mechanism 
of the country is nonetheless what is required in the case 
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of a person whose estate is placed under the court of 
wards Or in the case of a person who will be in a position 'J 

to comprehend fully the implications of the matrimonial 
obligations as is evident from the provisions contained i~ 
the Indian Majority Act or the Indian Christian Marriage 
Act or the Special Marriage Act referred to earlier. For 
these. reasons, the framers of the Constitution who em-
barked on the bold experiment of adult suffrage, thought 
it fit to have the requisite age foJ:' being a voter as 21 (vide 
article 326). 

In the circumstances explained above, a hasty step to amend the 
Constitution for this purpose cannot be supported." 

(XI & XII). Ensure Students participation in all the administrative 
academ-ic and decision making bodies of the Universities and 
guarantee the democratic functioning of student unions in all 
educatiOnal institutions. 

"A Conference of student representatives was convened by the 
Ministry of Education and Youth Services and the University Grants 
Commission during May, 1969. The Conference discussed, amolll 
other things, the role of student organisations in university life. The 
Committee which considered this matter made the following recom-
mendations: 

(a) There should be a student union\Chhatra sangh in ever,. 
university. It should be called 'union'. 

(b) The Unions should have democratic constitutions which 
should be, as far as possible, uniform. Where such bodies 
do not exist, immediate steps may be taken to bring them 
into existence through the good offices of the UGC\Minis-
try of Education. The Committee felt that to be repre-
sented is the birth right of every student and obstructions 
in its way from any quarter should not be entertaised. 
Suitable premises for the unions should be provided by 
the university concerned. 

(c) Membership of the Unions should be automatic, as recoa· 
mended by the Education Commission (1964--66). 

(d) The funds of the unions should ~ under their own charge. 
Where such a practice does not exist at present, steps ma,-
be taken to transfer funds to the unions. 

2326 (C)LS-6 



" (e) The. fields of activities of the- unions should cover student 
self-government and allied matters and organisation of 
extra-curricular activities. such as sports, scientific, lite-
rary and cultural activities etc. Adequate financial asllis-
tance should be provided to the unions or their affiliated 
societies by the universities and the University Grants 
Commission. 

(f) The description of activities by respective student bodies 
of the universities!institutes given by the members of the 
Committee was found very informative and the commit-
tee suggested that a periodical may be published to circu-
late information regarding the organisation and construc-
tive activities of these bodies, for the general information 
ot the student community all over the country. 

(g) Representatives from student unions should meet one a 
year in different parts of the country under the auspices of 
the U.G.C. Invitations for such conferences should be sent 
directly, to the presidents and secretaries of the student 
unions. with copies to the Vice-Chancellor. 

On the recommendations of the Vice-Chancellors' Conference 
~d in 1969 the University Grants Commission has 8ince set up 
Committees on the governance of Univers~ties and colleges. Thla 
question is being further considered by these Committees." 

-rile question of student participation in University adminisu. 
tIon was also considered by the Conference of Vice-Chancellors and 
aiucationists held in 1966. The Conference had felt that it was im-
portant to associate student representatives in discussions relating 
to student welfare, discipline and related subjects. This question 
was again considered by the Conference of Vice-Chancellors held ill 
1969. The Conference made the following recommendations with ~ 
gard to student participation:-

(a) The genuine needs and difficulties of the student commu-
nity must be carefully and sympathetically considered 
and consultative machinery devised, so that 'the autho-
rities in the universities and col1eges could discuss periodi-
cally and regularly with 5tudents, their needs and prob-
lems, in order that remedial action could be taken expe-
ditiously. A determined effort has to be made to avoid 
polarisation. between teachers, students and administra-
tion and necessary steps taken to build up an atmosphere 
of harmony and mutual understanding. 

2120 (B) LS-e. 
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(b) Efledive andme~ningful student participation has to be 
secured in the management of hostels, student homes! 
non-resident student centres, canteens, libraries/reading 
rooms, sports and games, cultural programmes etc. 

(c) Student opinion should be taken into account regarding 
the provision of such essential physical facilities as hoe-
tels, student homes, canteens etc. in future development 
programmes of the Universities. 

(d) It has to be the endeavoUr of the authorities in the uni-
versities and colleges to secure the active cooperation of 
students in the maintenance of discipline, if and when 
they occur, could be c.onsidered, wherever necessary, by 
a small discipline committee with some students on it. 

(e) As the question of student participation in University I 
College statutory bodies is related to the larger question 
of university\college governance, it may be referred to the 
working group to be set up by the U.G.C. to consider the 
governance of uniVersities and colleges and allied matters. 

The question of student participation is being also consi'dered by 
the Committees on 'Governance of Universities and Colleges' set", 
the University Grants ~ommission. The question of a certain milii-
mum student attendance in under-graduate and post-graduate elaa. 
as a condition for elgibility to take the. examination, has several im-
plication~~ The matter is under active study in some of the UDiver-
~tiesparticularly those which have adopted or are adopting the 
semester system. IiIl the view of the University Grants CommissiOll, 
~~ may be desirable to relax the rule of "Compulsory attendance" iD 
the case of post-graduate classes in some selected departments In 
Universities which have a reputation for high standards. In the light 
of experience so gained the new practice. could be extended or 
amended." 

(XIII) Admission to students to next higher class should remain open 

(i) School Education: "The intention appears to be that students 
should be promoted automatically to the next higher class without 
passing . th~ qualifying 'examination. 'This is not advisable in the 
~.dents' own interest. Unless a student has benefited from the ins-
,~ction ~, a given year, he will not be able to gain by going to a 
Ngh~~class in the ensuing year. Though there' may be a case for 
refo~g the existing method of examination to enable a continu-
ous assessment durJng the. year rather than depending on a ftnal 
examination, the principle of assessing a studEmt to see whether he 
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iI fit for admission to a given class cannot be abandoned. The in-
JL . . 

~ntive to study for the average student may be very much reduced 
if he knows that· his performance will not be judged by suitable 
tests. 

Education is a State subject and as far as school education is 
concerned, the question of evaluation of students is handled by the 
State ~ernments. 

(ii) University Education: The University Grants Commission 
has been of the view that the number of places in the Universities 
should be determined on the basis of available facilitis (e.g. labora-
tories accommodation, class rooms, Library facilities and so on); 
and admission should be made on merit and that consideration of 
caste, creed, status of parent and such extraneous factors should not 
have any place in determining admissions. Further it was in the 
general interest of education and promotion of standards to encour-
age, to some degree mob'ility of students from one part of the coun-
try to another and for this purpose, to provide suitable incentive 
(for adequately qualified students) may be provided if considered 
necessary. 

The Conference of Vice-Chancellors held in 1969 made the follow-
ing recommendations with regard to Admission Policy: 

(a) It should be ensured that the outstandIng stUdents are 
brought in contact with the best facilities and the best 
teachers in their subject. This could be done only if it 
is made possible for a student adequately qualified to 
obtain admission in any university having such facilities 
in the subjects concerned. In order to make this possible, 
it would be desirable to' provide scholarships say, about 
1000 annually to be allocated to the Universities. 

(b) Domiciliary restrictions are against the interest of national 
integration and therefore. every effort should be made to 
remove them. This would, however, be possible only if 
a uniform policy is adopted and implemented simultane-
ously by all States on all'India levei. 

The University Grants Commission generally agreed with .t}le 
recommendations made by the Vice-ChanceUors' Confer~ce." 
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(XIV) Indian languages should be the medium of instruction fur aU 
higher studies and reseaTch in aU the Universitie8 aind ot~ 
educational institutions. 

"Following the Parliamentary Resolution of January, 1968 which 
urged the Government of India to take effective steps for speedy 
development of Hindi and other modern Indian languages and in 
the context of the National Policy on Education as laid down before 
the Parliament, the Ministry of Education have initiated a program-
me for the production Qf books in regional languages at the first 
degree level with a VIew to facilitating early adoption of Hindi and 
regional languages as the medium of instruction in as many discip-
lines as possible. Under this programme each State Goverrunent has 
been offered financial assistance ....... . 

The financial assistance r~naered under the scheme also includes 
expenditure required to be incurred by the State Government for 
.the orientation of teachers so that they may be enabled to teach 
effectively through the regionl language. 

Realising the inadequacy of translated works, written in foreign 
languages, the Government of India has also initiated a scheme 
under which 100 fellowships will be offered each year ta first class 
post-graduate students who take up the translation work for writing 
of original books in regional languages after a prescribed courses of 
training in translation. 

At present, out of 86 universities, 52 universities have already 
introduced Hindi or other Modern Indian Languages as medium of 
instruction for certain courses at first degree level. It is hoped that 
with the introduction of the Scheme for the production of University 
level books, as mentioned above, the remaining universities may also 
switch over from English to Regional language as medium of instruc-
~ in the very near future. 

With a view to fostering national integration the Government of 
India have also decided to publish books in Indian languages or in 
English which can be translated in other Indian languages which 
would be written by eminent writers in different subjects in any 
part of India. The Government of India have alsa taken up steps 
for the production of suitable literature in Urdu. For this purpose 
a Tarraqui-e-Urdu Board has been set up. Efforts are also being 
made to set up a similar board for the production of books and suit-
able literature in Sindhi." 
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C-Conclusions and RecommendatiolUl 

3.8. The Committee have given careful consideration to u.e 
matters raised in these two Petitions and the detailed factual com-
ments furnished by the concerned Ministries, the observations/re-
commendations of the Committee thereon are contained in the suc-
ceeding paragraphs. 

3.9. The Committee find that a high priority bas been giyen by 
Government to introduction of land reforms in the country. The 
Zamindari system has been abolished and legal ceil!ngs on land 
holdings have been imposed in almost all the States and Union Ter-
ritories. Measures have also been taken to acquire land declared as 
in excess of ceiling limits and to distribute it to the tenants and 
landless agriculturists, although loopholes have been noticed in some 
i!ases which require to be plugged. Some progress has also been 
made in the field of consolidation of land holdings. 

The Committee, however, feel that greater efforts have to be 
made in this field in order to achieve more equitable distribution of 
land to increase agricultural production and to establish a just social 
.and economic order in the country. The Committee urge that ade-
quate and speedier measures should be taken by Govemment in the 
matter of prescribing and enforcing effectively appropriate ceilings 
on land holdings and distribution of land to the landless agricul-
turists. 

3.10. The Committee note that a bulk of the import trade has 
already been uationalised and that the imports of foodgrains, ferti-
lisers and machinery for Government projects are all on Govern-
ment account. The State Trading Corporation has also been making 
efforts to increase its exports. The State Trading Corporation fixed 
a target of Rs. 60 crores, exports for 1969-70. 

The Committee, however, feel that the State Trading Corporation 
should endeavour to increase its exports not only in respect of the 
existing items of export but also to find DeW markets and new items 
of export. The State Trading Corporation should, in fact, concen-
trate on, and give greater attention to, establish new export markets 
and add to the list of existing items of export. The State Trading 
Corporation should also strive to achieve a higher target of export. 

3.11. The Committee note that in the matter of procurement and 
distribution of foodgrains in the country, the Food Corporation of 
India, State Governments and Cooperative agencies are nowplayinc 
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• notable role. The Food Corporation ef __ has aheady beeome 
practically the sole purchase and sale agent of the Central Govern-
IDent. 

The Committee feel that in order to ensure unhindered supp1)' 
of foodgrains to public at fair prices and to bnild up a sizeable 
butler stock tbereof, the field of operation of the Food CorporatiOll 
of India and otber Governmental agencies should be adequately 
extended and higber targets fixed for procurement of foodgrain5. 
The Committee consider it imperative that speedy measures should 
be taken by Government to exercise an effective control on the trade 
in foodgrains, edible oils, etc., in the country as early as possible. 

3.12. The Committee note that the income-tax: arrears outstand-
Ing as on the 30tb June, 1969 amounted to Ks. 554 crores. During 
tbe year 1969 (upto 31st August, 1969), tbe Government were able 
to collect Ks. 65.05 crores only out of tbe arrears of income-tax. 

The Committee are of the view tbat there is need for making 
greater concerted efforts by Government to reduce the huge amount 
of income-tax arrears and to prevent accumulation of arrears in 
future. The Committee feel that the machinery for collection of 
income-tax should be streamlined to produce quicker results. 
Etlorts are also needed to prevent tax evasion. 

3.13. The Committee find that in order to check profiteering and 
blackmarketing in drugs and medicines. Government have recently 
promulgated tbe Drl'gs (Prices Control) Order, 1970.Tbe Commit-
tee are of tbe opinion that constant vigil and strict control and regu-
lation over the production" distribution and sale of drugs and medi-
cines is necessary by Government in order to make available life 
saving drugs like antibiotics etc. to tbe community at reasonable 
prices. The Committee also recommend that effective deterrent 
punishment should be awarded to those who violate the provisions of 
that order. 

3.14. The Committee find that a proposal for incorporating in • 
statute, on an All-India basis, the Model Agreement on Rationalisa-
tion evolved by the Indian Labour Conference in 1957, regarding jolt 
security to workers, is under consideration of the Govemmeut. 

The Committee desired tbat the proposal maybe processed earb" 
by Govemment and a suitable legislation on the subject may be 
batrodueed in Parliament. 
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~e C~ttee have also notecJ that a Bi~1 i~ ~~df befCt~ 

Parliament p'roviding for the Industrial Tribunals IUld Labour 
Conrts., . t~ whom a dispute has been referred' for adj"cUcation,' te 

r _,.... . . ' ", ,,:;) 

function as a col¢ of a.})peal on ~e ~m.pgs of the domestic enqui~ 
Ity the employer, on die baSis of material or rec:ord. ' 

3.15. The Committee bope tJIat with the natio,JUlIisation of the 
major Banking institutio~s of the country and with most of other 
credit institutions now being under the effective contrOl' of' the 
Cenn:..1 GoyeJDJU~t, the economic development of the country wiD 
~ acc.elerat~ and tbe weaJter sections of the commu¢ty will .. ~ 
provided ~ith ,1J),w:h needed financial assistance on easy terms for 
~proving theircollditions. 

,.3.16. The Committee have also noted that the Government now 
own .abulk of the steel producing capacity and, with the completion 
of Bokaro Steel Plant, it would oCCUpy an over-whelmingly command-
ingposition in regard to the total supply of steel in the country. 
Government also have the largest industrial complexes for tb" 
manufacture of heavy engineering goods and electrical equipment 
,at ;Ranchi, Bhopal, Hyderabad and Hardwar. There is now an in-
'lrea~ pariicipationby the Government in this field and the key 
industrie~ are under the effective control of the Govemment. 

The Committee hope that all the nationalised industries and 
public sector undertakings will be efficiently and profitably run by 
Government so as to sub serve the best interests of the country. 

3.17. The Committee feel that the process of development of net 
work of rural industries and public works through cooperatives and 
I~all enterpreneurs in rural areas, should be improved and speeded 
up to reduce the pressure, of population on land and also to add to 
the income of the rural folk. . In this connection, Qovernment should 
,take positive measures such as provisjcn of liberal credit, adequate 
.. ppl, of scarce raw material, pr,ovision of technical assistanee,'tax 
~ncessions, ma.rketing faciIiti~, etc. to enable the small scale 'ail" 
~ottage industries to grow into viable units and also to prod\lce 
quality goods to stand com~tition with'larger iJidustpes. 

3.18. The Committee have noted that all State Governments have 
enaeted Comp~lsory fJduca~ion J).c~ and there b~s ,been a large 
increase in the number of school-golag childreD. The CoDmiitt'ee, 
howe!er, . feel ~t there is ,great I,xity in the .enfor.f!em~nt of the 
eom~1'J' eduea~OD p~visi.oJ;ls -of the -~w. more partieulufJ' .. 

• ,.- •• __ ~ • " w ".. ~ _". 
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r 
the rural and backward areas. A faster tempo of expansion of eI. 
mentary education with emphasis on provision of facilities .... 
'pecial assistance for girls and for backward communities and back-
ward areas is needed to fulfil the Directive Principles of the Consti-
tution. Care also needs to be taken to ensure improvement in the 
quality of education being imparted and maintenance of hie • 
. standards. The Committee hope that Government would take 
urgent measures in this direction. 

3.19. The Committee are alal'!Dled at the increasing unemplo,.-
ment in the country. They would urge the Government to take 
Immediate and eftective steps to relieve unemployment in the coa. 
try. Nothing frustrates a young person more than his inability to 
flnd work and to earn a livelihood. The Committee recommend that 
education should be so oriented that it enable .. a person to fiIld gain-
ful employment and earn a living. The educational programm .. 
should include a large variety of vocational courses for childrea who 
do not intend to continue studies beyond the middle or seeoadar7 
stage. 

The Committee desire that the Government may also cOll~cler 

the feasibility of providing some sort of unemployment "lief to 
unemployed persons. 

3.ZO. The Committee are of the view that annual examillllti ... 01' 

tests apto the Primary stage of education shoald be conduetecl .1lI7 
witb a view to locating tbe mentally retarded or otherwise defteieat 
children and should not act as a deterrent to them. However, after 
the Primary stage, the system of examinations may contiDae wltIt. 
suitable modiftcatioDS and improvements. 

3.21. The Committee have given eamest consideration to tile 
demand of the petitioners for lowering the voting age from 21 ,.ean 
to 18 years. Although there are strong arguments against the pro-
posal, such as, immaturity of youth at that age and financial impli-
cations involved in handling vastly increased electorate therelt,., til_ 
Committee feel tbat there are no valid reasons for denying the right 
of vote to persons above the age of eighteen years, particularly 
when, for all other ,urposes of law, they are bested as majors and 
deemed competent to handle their affairs. The Committee. there-
fore, recommend that Article 326 of the Constitution should 1te 
amended and voting age reduced from 21 years to 18 years. 

J.zz. The Committee are of the opinion that students. shOldd ha .. 
lID lnr.reasing and meaningful participation in the activities of tile 
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l1D1venities, such as, management of hoatels, student homealnOD-
realdent student centres, canteens, bDrarieslreading rooms, sports 
&ad games, cultural programmes etc. The genuin~ needs and dHB-
calties of the students should be sympathetically considered. A 
consultative machinery may be devised sO that the authorities in the 
Uaiversities may discuss periodically with the students' representa-
tives the problems relating to their welfare, discipline etc. 

New Delhi; 
The 12th November, 1970. 

" 

S. ':;UPAKAR 
CHAIIMAN 

COMMI TT~ j; ON p~ h TDN S. 

, / 
I 
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(See PaTa. 2.1 of the Report) 

PETrrION No. 17 
(PTesen.ted to Lok Sa.bha on 29-8-1969) 

LOK SABRA, 
NEWDELffi. 

The humble petition of (1) Shri Sushil Debdas, All Bengal 
Primary Teachers' Association; (2) Shrimati AnUa Debi, All Bengal 
Teachers' Association; (3) Shri Amiya Das Gupta, West Bengal 
College & University Teachers' Association; (4) Shri Alok Lahiri,- ... 
West Bengal Polytechnic Teachers' Federation; (5) Shri Ajit 
Chakravortty, West Bengal College Employees' Association; (6) Shri 
Amar Jyoti Dutta, West Bengal Polytechnic Staff Association; and 
(7) Shri Ajit Mukherjee, West Bengal Government College 
Teachers' Association 

SHEWETH: 

that it would hardly an exaggeration if We say that education iii. 
the most neglected subject in the post-independent India not-
withstanding all the platitudes on education during all these 
years. This would be evident, in our opinion, from the failure 
to implement the Directive Principles of free, compulsory 
education for boys and girls of the age group of 6-14 by 1960. 
Thi::. would be all the more evident from the way in which the 
expenses on education constituted the first item to be reduced 
when emergency was proclaimed and it is noteworthy that those 
cuts have not been restored since then. Nor have we been able 
to make even a beginning with ~e task of removing the inequa-
lity in educational opportunities. No doubt, in absolute terms 
the roll strength at every stage has increased and the number of 
institutions of different stages of education including Univer-
sities has likewise considerably increased but the Increase, 
except in case of the University, has not been proportional n01' 
has there been qualitative improvement. < 
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The Primary or Elementary educe_I). that ~ the 
~st attiention has been So negleeted that it is ~ 011 
an hands that least care has been taken of institutions of Prl-
Jilat)' education and precious little has been done to imprcwe the 
ccmdItion of Primary teachers in terms of real w~. In eonse-
quenee, average Institutions of primary education are mostly. 
Without houses worth the name to shelter them, and are without 
proper educational aids or other amem'ties for students and 
teachers. -, ~ 

The Secondary Education ofters hardly any better picture. 
The repatterning of Secondary education designed to m~e it 
80 self-sufficient as to enable a large majority of students to take 
up var10us professions, was neither preceded nor followed by 
any proper plan to create ample opportunities for employment 
to make the repatterning a success- At the same time a large 
number of the institutions of Secondary education suffer for 
want of proper equipments. Educational workers have been 
chronically suftering from lack of even daily necessities of life, 
not to speak of opportunity for furthering their inte~ual 
equipment. '" , .. r~ 

The polytechnic and higher professional education are like-
wise unrelated to actual requirements of the society. While 
the numper of technicians or higher professional men in our 
country is not as it should be in case of a country like ours, the 
same lack of any planning or proper outlook has led to a con-
certed attempt at curtailing the opportunities for technical and 
profe"sional and particularly Engineering education though the 
real remedy lies in accelerating -the process of industrial expan-
Idon and modernisation in various spheres. 

In the field of higher education the lack of amenitieS' and 
equipment is appalling. . The condition is such as to make it 
impossible for them even to meet the bare necessities of life, not 
to speak of their aspiring for further intellectual development. 

This is a sorry state of affairs .and .the outlook on education 
dominant in the ·Government during the post-independence 
period has been responsible for this . state of affairs. . The fact 
would be clear when we see that after 2% years of independence. 
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only 2.9 per cent of the Budgeted expenditure of the Union Gov-
. eniment are spent on education. During all these years, the 
Union Government has been shirking due responsibility in the 
matter of primary or secondary education. Their limited muni-
ficience has been reserved only for higher and particularly ,post-
gradu~te education. No scheme for overall educational deve-
lopment with attendant Central responsibility for it has ~ 
been drawn up with a view to maintaining uniform educational 
standard all-over the country in the interest of national integra-
tion. 

In this background it is heartening to note that the United 
Front Government in West Bengal has adopted an education 
policy which makes education up to class VIII i.e up to the age 
of 14, free and lays stress on making :primary education univer-
sal by 1973. At the same time it has been decided to bring about 
all round improvement in the service conditions of teachers of 
all categories. Needless to say that this acheme which Is 
actually what should have been implemented long before cannot 
be implemented unless the Union Government sheds its indiffer-
ence and comes forward to undertake the responsibility for heJp-
ing the States in meeting their educational needs. 

:and accordingly your petitioners pray that: 

At least 10 per cent of the Union Budget should be ear-
marked for education; 

At least 10 per cent of the Plan allocations be made on 
education; 

At· least 6 per cent of National Income should be s:pent on ~ 
education; 

The Union Government should bear 60 per cent of the 
expenses on Primary and Secondary education; 

The same .responsibility should be borne in respect of tech-
nical education for its improvement; 

There should be no curtaJlment of opportunities for VOCA-
tional education; 

the UGC and the Union Government must take the respon-
sibility for improving the cO!ldition of the non-teachiJ:lg staff 
.of educational institutions; ~ 
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The Union Government should take special responsibWtJ" 
for women's education in the country through spol1lOrecl 
schemes or specl1lc inareased financial aid for women's educa-
tion. 

and your petitioner as in duty bound will ever pray. 

Name of Petitioner Address 

Shri Stuhil Dcbdas All Bengal Primary 
and 6 others Teachers' Association 

Countersigned by Shri Jyotirmoy Basu, M. P. 

Signature or Thumb 
impression 

Sd/-
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lj If...... ~ 22 

( 2-3-19691fiT~"" if inrlfft'li ) 

~~~ ~ ~ ~.." 'Il!lqf<~<= (~~fm;r) ~ 

~ ~ f~""f<f;m~ 
wimt: 

~~ ftl6lOlf+lifl ~~"~, ;;ft'lfrof~~\I"4Iq",llfiT~ 
n~, ~ ~ t cnf{<li ~ it ~ ~ fCfi1Tr ~ fit; "Iror "" mt!fiT it ~ 
~ m ~ ~ lfrf;irifiT ~ <tT ~ m if \1iiiIft f"l'""1 f(Oj flSfct fttir if, ~q'R!: :-

( 1) m 'lfrof if t:tifl ~ mrr 44fu ~ ifiT ~T~, mtifil ;t)' ~ 
~ Wrl'rn ifi) t:tCfI ~ f.t;1fr \;I~ ~R ~ ~nmr rnr 
f.:r!li."'<a" 'W'l' 'IiIf, ~R Ifrof ~ im Rzrr ~R cmrr ~rl 
'If\'IT ~ ~1fIf <tT ~ t ~~ t, ~ flm!fiT cit ~ ~ 
fifIcrr ~n:t I mt~1 ~ <iW'l' lfiT "trrnr.T ~ .~R ~ ~ 
~I 

( 2) mt'fll cit m ~ ~ f;:rc{f, <i~ m-r ~ ~ ~ itr.=tt1f 
~n: ~ ifl4"'1i fWi cit Rzrr ;;rnrr t I 

( 3) ~ ~ mrr m!if.:rq'q lfiT ~ ~ fifIcrr ~w. m it nroT 
CfI1rn ~WTlfiT~~) ~~~ \lfur"l4f+ldrn~~~ 
cit i'"lT \iI'Tt.t I mrr mT1if CfI1 ~ ~ 1fiT Wlifldiflett4i 
;r;rm~ I 

(4) ~ ~ 'WI' ~ ~ lfiT ifI1f ~ ifI1f & smnrn- , ~ ~ itt' 
~ 4iT ifI1f ~ ifI1f 10 smnrn- ~;;r) ~ ~ ~ itt' 30 
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srnnro ~ """ ~ ~;t;' fflif ~ff ~ ~ I 7R1f; ii('3fi!' illT lIi1r 
~ """ 30 srf~~, firm' it!' ~ ~ ft;A' ~~ f.r!rn f.I;1:rr \irT~ I 

( 5) fqffiq~ ~!~ lfrrillr lIlT tfm ~ lfTOlI'f;rifi fwm ~f'f 
~ '!fr ~rAT ~ 'fiT ~ I ~ ~ 'fiT ~ t 
~·Hrq.m if;' qhcffl V~ 'fiT 80 srf~ ~ ""'~ f;;m ~ 
f.mfcnr~<1' ~f~ ~i<fPr nmfclll'R;<I" ~~ ~ if;' ClS1uQ"'1 .. 
t~ifV;fq~ 'fi<m ~ I 

( 6) 1974 O'fi 6 ~ 14 q~ '!fr ~ if;' ~<1iT '!fr f'f:~m'i ~m mn 
'fiTR.!I'II' ~~ ~~ I 

( 7) ~fcrfll'f if ~~'nR f'filfT;;rro; qh: mn ifiT ~ ~ 'fiT f.Nq' 
er;:rm ;;rro; I 

~'"~ ~ ~~srN;:rr~ ~f.t; 
. ~ 'fiT ~t~rn lfjlj' ~~~ ~ ~ ffif.t; ~'f it;' 

\l~a~~ 16( 1) if;'~q.ff fmrif itiT1I"hr~A' ~if;'~ 
srr~ if qtt ~!;;~~ 38 if;' ~id',fff ~~ 1I'T ~~ qh: ~ 
r1fTIi fi:r~1"I 

~~,!rncrrm q.~ ~~~~1f 

if~,~~~~ 
~~,40~~lfT~,~ 

srf~ffi'm: : 
~·~ni,~~ 



To 

(English Translation) 

PETITION NO. 22 

(Presented to Lok Sabha on. 2-3-1970) 

LOK SABHA, 
NEW DELHI. 

The humble petition of the General Council of All India Second-
ary Teachers' Federation and the teachers of India. 

SHEWETH: 

the All India Secondary Teachers' Federation representing 
lacs of teachers of India, at its IX Annual Conference at Nagpur, 
decided to submit a petition to the Lok Sabha, containing the 
following demands:-

(1) Uniform edUcational pattern, uniform service conditiona 
for teachers and Kothari Commission pay scales with 
dearness allowance at the Central rate linked to price 
index, should be implemented at once. Payment of salary 
should be arranged through Government Treasury. 

(2) Pension should be paid to teachers at the same rate .... 
paid to Central Government Employees. 

(3) A model Education Act providing security of service _ 
teachers should be drafted and circulated among Statal 
for enactment. Management of Educational institutiODl 
should be democratised. 

(4) Investment of at least 6 per cent of the gross Natio~ 
Income of the country, allotment of 10 per cent of the ex-
penditure in the Central Budget and at least 30 per cent 
of the State Budgets for those States which are spending 
less under the head of education, should be made imme-
diately. 

(5) A Secondary Education Grants Commission on the pattern 
of additional expenditure for school teachers as it is 
once. The Central Government should bear 80 per cent 
of University Grants Commission sh:>uld be appointed at 
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doing in the case of University and college teachel'l 
through U.G.C. 

(6) Free and compulsory education for age group of 6 to 14 
should be implemented by 1974. 

(7) Constitution should be amended to bring education in the 
Concurrent List. 

and accordingly your petitioners pray that: 

The Government should grant the above mentioned 
demands so that according to Article 16(1) of the Constitu-
tion, the teachers may get the right to equality of oppor-
tunity and under Article 38, they may get social and 
economie justice. 

and your petitioner (s) as in duty bound will ever pray. 

Name of Petitioner 

Shri M.P. Pandey 

Address 

President, 
AlIlDdia ~ry 
Teachors' Federatiol) 
40, Vidhan Sabha Marg, 
Ludtnow. 

Couatersipal : Narayan Swaroop !iharAIf., M.P. 

Sipature OJ Thumb 
Impression 

Sd/-



To 

APPENDIX III 

(See Para 3.1 of the Report) 

PETITION NO. 19 

(Presented to Lok Sabha on 18-11-1969) 

J..OK SABHA, 
• NEW DELHI. 

The humble petition of Shri C. K. Chandrappan, General Secre-
tary, All India Youth Federation, and others 

SHEWETH: 

!;. th~t.a National Convention of the Youth and- Studen'ts 'against 
Unemployment was held in New Delhi from the 30th De-
cember, ]968 to 1st Jan~f1ry, 1969, attended by the repre-
sentatives of the youth arid students organisations from 
all the States in India: and· a National Convention of the 
Students against Unemployment and for Democratic 
Rights was held in Vl:!ranas{ from the 19th to 22nd July, 
1969, attended by the representatives of the· students in 
universities, schools and other educational institutions 
from all over the country and that the above said Conven-
tions decided to present a Petition of Indian Youth and 
Students against Unemployment and for Democratic 
Rights to the Parliament, containing the most urgent of 
its demands, viz: 

1. Plan policies should be so oriented as to ensure maximum 
utilisation of manpower and ref>ources and to this end, 
structural changes in the economy be brought about by 
Way of land reforms ensuring land to the tiller, nation-
alisation of all credit institutions, import-export trade 
and all heavy industry and State trading in foodgrains 
and industrial raw materials. 

2. Steps shOUld be taken to realise the immediate objective 
of self-reliance and rapid rate of economic development 
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by (a) s~ppage of PL-480 aid and free~ on PL-480 
accumulations, (b) moratorium' on foreign debt and ban 
on remittances of profits by foreigp companies, (c) con-
fiscation of black money and gold 'hoards, (d) take over 
the 75 monopoly houses, (e) immediate collection of 
income-tax arrears, and (f) to safeguard people's health 
and bring down prices of medicines, nationalisation of 
drug industry. 

3. Promote rural industries and public works programmes 
through cooperatives and provide special assistance and 
credit facilities to cooperatives of engineers, other tech-
nical prsonnel and educated unemployed. 

4. Revise the credit policies of nationalised banks and other 
credit institutions and provide easy credit to agricultu-
re, small-scale industry and cooperatives. 

5. Enforce the constitutional provision for compulsory . free 
primary education, allot more funds for an intensive 
campaign against illiteracy and give vocational bias to 
education at all levels.-

6. Ban closures and retrenchment and introduction of tech-
nological changes which result in unemployment and 
safeguard job security of workers. 

7. Immediate measures be adopted to fill up all vacancies in 
Government Departments and other offiC\;!s and relax 
the age bar for recruitment, in case 'of prolonged unem-

. ployment, 

8. Stop all measures of discrimination against women in em-
ployment and ensure equal wages for equal work. 

9. Ensure job for all able-bodied and in case of failure to 
do so, provide unemployment relief to all those regis-
tered as unemployed with the Employment Exchanges. 

10. Amend the Constitution to ensure voting right at the age 
of 18. 

11. Ensure students' participation in all the administrative, 
a~ademic -and decision-making bodies of the universities 
and guarantee the democratic functioning of student 
unions in all educational institutions. 
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and accordingly your petitioners pray that: 

the Parliament of India may be pleased to take action in 
this behalf in order to enforce what has been solemnly resolved 
in the Preamble of the Constitution t6 all the citizens "Justice, 
social, economic and political" and "equality of status and of 
opportunity" and also to enforce the Funqamental Rights gua-
ranteed under the Constitution, particularly in relation to the 
Equality of Opportunity in matters of public employment and to 
implement the Directive Principles of State Policy, with special 
reference to Article 39(a) which provides for the right to all for 
"an adequate means of liveUhood", (b), (c) and (d) which enjOin 
upon the State to ensure "that the ownership and control of the 
material resources of the community are so distributed as best to 
subserve the common good" and "that the operation of the econo-
mic system does not result in the concentration of wealth and 
means of production to the common detriment" and "that there is 
equal pay for equal work for both men and women", and Article 
41, which enjoins upon the State , •.... to public assistance in case 
of unemployment ...... " 

the Parliament of India may also be pleased to take action 
in this behalf in order to amend Article 326 to enable younger 
generation to have more voice in deciding the future of the 
country. 

and your petitioners as in duty bound will ever pray. 
------------ -----------_. __ .. _----.-._._-

Name of Petitioner 

Shri C.K. Chandrappan 
and others 

Address 

General Secretary, 
All India Youth Federation 

Signature or Thumb 
Impression 

Sd/-

--. --- -_. -----_._._------ ------.--- -- . 
Countenigned by : 

Shri S.M. Banerjee, M.P. 
Shri P.K. Vasudevan Nair, M.P. 
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APPENDIX IV 
(See para 3.2 of the Report) 

~:q'Cfif ~ 20 

~T~mlf ~q'~ ~ <tiTf~llfTf~T 

.~~: 

f~ ltiT qT~ ~ ormr ~ ~ Itt I m\il'm it; i(T~ ~ ~ ':t1fl 
.• ~ \il'qr;'\' ~T ~ ~ I ~ tftlT it: q;{ it ~ ~'HrlfT;r it; f~ ~t§ rn lfft 'f1ll' t 
~ ~ ~ ~ it ~ mtr ltiT Oo'i"T rn, ~fif lfft q'~ lfiT q'~ 

j: lfiT wrf.t q'h: ~ it: q;{ ltiT Wr~ ~ ~ lift f~ it ~ ...,.ltiTtlm ~ ~ I 
tqr ~ ~ it: 0IfI'lAi ~« ~ IlR1T ~ tTlfT ~ I ;:rn"'t\iI'T ~ flfi ~lfT ~~ 
W~ ~ f~~~I" ~lfiT~ ~ I iUorT;f1ffln~~~~"<tfu. 
f~ q'~ f-lr41Tt it: srfo ~ omft ~fm ~ hl'1)if ;;rr ~r t I ~ ~'f it!' 
~ m~~~ ~q''t~II*,''~''C11 m~~'ftC1T lfiTm ~ ~6T ~ I 
~ iro ltiT ~ ~ ~ , ori't ~ <tiT orA ~.rr tcrT m"l"m it: ~'f~ lIfiT ~ lfiT 
lfiTlf it ~~ ~ i'fm I .. 

2. ~ mWmT ~q<f ~ it: f~, mI1if it: f<f~ lfiT m~f.r<ti Q'h: ""'I'R-
Ii Q''1~ ~ ill' fu'n.: q'R ~ orhr<TJ;:r q"r~ ltiT ~ .. I (II .. <01 ~ ill' f~ :-

~'t~ ~ l'.I'1'fqlIfiT ~ CIT~ sml;rr ~ ~ flfi : 
( 1) 18 Cj'!f';WT q'Tlf, «i'f~ 1!,CI"'I'<!' lfiT inf~ lfQTfiA;n" f~lfT "fTQ' m~ 

~CIllior iti 't~ ~ it ~ ~m <tiT ~ lfiT m!AiT~ 1fT 
wrf~ f.t;!:rr;;rTlf I ~ or ~ 6"ti ~ Cfi'JiT lIfiT 1ffi1' ~ "1", ~ ( 

(2) r .. ~rN41 <tiT~ ~itmff ¢~ I 
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( 3) ~q'T 'lirft:pff ~ fcr~qfcrm~1if it mei' ~iTrq !R :trr&rrror :trf.:rcrt<t 
~d'T qffi 'i§1'«~ <tT ~ 'liT;;r~ I 

( 4) fq~l~ :tr'R: 'liff~ ~ cffl11l'l ~~T ~Tif 'liT ~ ~ : 
llf9-ffq"'li-fcrm~"fl!IT' ~~<ft ~l: rofird' <tfT ;;rnt ;;jl 
~mf.ni 'li1;f'frn:!I1..rr ~ ~r9'~ ~ fcr~~ Cf i1iTfu';;r 
i1iT srm~ 'i,fi?TTrf llf'R: ~-fcrm4'"f ~ ~R ~ hm <AR 
Cf ~.'t"~ lfn:fBrfi:rlif it :tr~q'rr 'liT ~q'q ~ ~ ftN, ffiOili 
~ TO~ ~R ~ f~' 0Q1'{i!fl'l' 'limm it ~ llff.rqrl( ~~ I3Cl1' 
..rr ;;rTlT I 

( 5) ~ir ~ ~ir Ifff{ llf~ 13~ it; f~ ~iT fcr~fCf~q' Cf WZI' tmTur 
. *qNf it 1IT~q' 1IT.nm 'liT ~ lfr:XT'f <ArliT ;;rrl1: I 

~llffq"ofiT>.:rrf"ftiT ~ifCf~'li*~~ ~ ~T srrlj~Trn I 

mnwr~~iT, 
~~, cm:rcrrm' 
"~qf ~ o>.:rfim 

~('I'~qffi.~ ~ 

~~rm' :" 

----------

'~~," . 
~~.~ 

·~~~·261i 



To 

(English Translation) 

PETITION NO. 20 

(Presented to Lok Sabha on 22-12-1989) 

LOK SABHA, 

NEW DELHI. 

The humble petition of Shri Surendra Vikram and 9thers 
SHEWETH .. 

India has completed 22 years of Independence. . One full genera-
!JUon born after the Independence has grown young. This genera-
tion carries in its heart an urge to do something for the country and 
the society, but during the past 22 years, an attempt has been made 
to cool down this urge, to dampen the aspirations of the youth for 
their ttplift and to divert their mind to a life of comfdtts 'and liecu-
rity. They have been kept aloof from the larger life of the country 
and the society. The result, is that. whereas the world is, changi,ng, 
India has remained static. This country is carrying the burden of 
the old meaningless institutions, out-moded customs, and a stale out. 
look towards life. Any revolt against this state of affairs is termed 
as indiscipline and im'pertinance. If the country has to achieve 
greatness and a new society has to be established, the post-indt!pend-
ence generation has got to be made a partner in this task. 

2. In order to make this participation of the youth possible, to 
modernise and mould our institutions according to the times and to 
provide a free atmosphere to the young generation, your petitioners 
'lccordingly pray that: 

(1) Every youngman of 18 years of age should be given the 
right of adult franchise and the right to employment to 
every voter should be included in the Fundamental Rights 
enshrined in the Constitution. For unemployment, allow-
ance may be given to them till employment. 

(2) Admission to st1ftients to next higher class should remain 
open. 

99 l~1 \ 0<: 



100 , 
(3) The students unions with compulsory membership b~ 

on direct elections should be established in all collegf; 
univel'sities. l: 

" 

(4) The present bureaucratic set up in the universities & t.l~ 
leges should be replaced by the joint teachers-stud~ 

administration, which should run the administration" 
universities & colleges with the active participation of 
ministrative employees, and compulsory attendanc~ 
graduate and post-graduate classes should be abo1is~ 

with a view to establish cordJal relations between 
teacher and the taught and to facilitate studies in a ; 
atmosphere. ' 

(5) Indian languages should be the medium of instruction 
all higher studies & research in all the universities ~ 

other educational institutioll5. 

and your petitioners as in duty bound will ever pray· 

Name of Petitioner 

Slvi Surendra Vikram 
and others. 
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Gandhi Vidya Sansthan, Sd/-
Ileilbat. Vardasi. 

Shri Rabi Rai. ,M.P. 
Diwsioa No. 267. 
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